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GOVERNMENT OF INDIA,
LEGISLATIVE DEPARTMENT.

PROCEEDINGS OF THE INDIAN LEGISLATIVE COUNCIL ASSEMBLED UNDER
THE PROVISIONS OF THE GOVERNMENT OF INDIA AOT, 1815,
(5 & 6 Geo. V, OL 61,)

et o e e,

The Counoil met at the Council Chamber, Imperial Bcoretariat, Delbi, on
Friday, the 80th January, 1920,

Present:
His Excelloncy BARON CHE.MSFORD, P.0., G.M.8.I, G.M.IE, G.0.M.G., 6.0.B.E.

Viceroy aund Governor General, presiding, and 58 Members, of whom b1
were Additional Members,

—————

OATH OF OFFICE.

The following Additional Members made the proscribed oath or affirm-
ation of allegiance to the Crown :—

The Hon'ble Mr. Reginald Arthur Mant, C.S.1.

" Sir B8Sydney D'Aguilar Orookshank,
K.O.M.G., C.B,, C.1.E,, D.8.0.,, M,V.0.

” Mr, George Francis Stephen Christie.

v Mr. Basil Copleston Allen.

’ Mr. Charles Augustus Kincaid, C.V.O.

" Mr. Herbert Alexander Casson, C.S.1.

. Mr, Leonard Frederick Morshead.

" My, Kiran Chandra De, C.1I.E.

” Sir John Barry Wood, K.C.1.E,, C.8.1,

’ " Mr, Claude Fraser de la Fosse, C.I.E.

" Rai Lalit Mohan Chatterjee, Bahadur.

" Khan Sahib Shah Nawax Bhuttoo, 0.B.E.

. Mr. Arthur Edward Nelson, O.B.E,
( 681 )
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£92 HIS EXCELLENCY THE PRESIDENTS QPENING SPEECH.
[ The President. ) [ 40TH JANUARY, 1620.]

EIS EXOELLENCY THE PRESIDENT'S OPENING
SPEECH, -

“ How'hle Members will notice that tho Flag end Shield, which I formally

received a- few minutes ago, have now Leen aflixed to the walls of the

Chamber,

“1 am oconfident that they will always bo (reasured as honoured
heirlooms embodying the history of heroio deeds.

“Let mo now welcome Hon'ble Alembers to anothier Session. We have
heforo us an immense amourt of important work to do, buf [ amn hapeful that
it will he of an uncontroversial kind, though I recognise that there must
necessarily ba differences of opinion among Members in an assembly of this
size and charaoter. .

“The outstanding fact which we have to record is the passing by
Parliament of the Reforms logislation, and I am sure that Hon'ble Membera
would wish me to express our great indebteduess to the Beoretary of State
in this wmatter. We, who have beon assosiated with Mr, Monlagu in this,
policy, know kow much we owe to his great ability, tn his fertile
resourcefulness and to the enthusiasm which he has displayed in this cause.
Tributo has bheen paid to him ir England for the tactical skill aul the
persuasiveness with which he has handled the Bill in Parliament. We can
only know this through hearsay and not of our own knowledge. But from
the fact that he has piloted his Bill throngh Parliament, wo may not unfairly
infer that that tribute was well founded, I think I shall be only echoing what
is in the minds of Hon'ble Mewbers when T congratulate him and tender him
our thanks for the conspicuow- service whick he Tias rendered.

“But I do not wish to stop here. It would have been impossible for
Mr. Montagu to have accomplished what he has if it had not been for the loyal
and devoted manuer in which the spude work of Reforms has been performed.
1 doubt whether many Hon'ble Members realise to the full what work is in-
volved in the passage of a great Bill through Parl'ament, espeoially wien the
Bill has, as in this case, to ruu the gauntlei of examination and criticism in a
Seleot Comnmitiee. I kuow what this work has been, and I am sure Hon’ble
Members would wish me to express our gralitude to those who have worked so
zealously, so loyally and so devotedly in this field, It is needless for me to say
that thero have been many others besides those whose names I propose to nrea-
tion. In a work of this immeunsity tho circles of labour radiate out far and
wide. Buf there are three whose conspicuous lahouts I should like to mention,
My colleagues in the Governmeunt will, I aw sure, understand why my refor-
cuce must uecessarily be to those who are not members of tho Governmont.
The first name is that of Lord Meston, and I am surc you will wish me to con-
gratulate Lim on the well-werited distinction which His Majisty has been
pleased to confer upon him. Lord Meston has beon iu the thick of the Reforms
from the very beginning and no one has done more, by masterly philosophical
avalysis of the problems, to elucidate and straighten out the difficult questions
with which we were faced, As Licutenant-Governor, as Member of (ouneil
carrying on his shoulders the double burden of Finatce and Reforms, and now
as thie oir pietale gravis cominissioned to carry out the thorny task of sottling
the Financial Relations between the Central and Provincial Governments ho has
carned and will earn our gratitude. T trust that he is not putting too great
a strain on himself, ang that when he lLas aécomplished his presont task,
ho will have many years during which he may help India, the land he has
loved, from his seat in thc House of Lords.

“My relations with Bir Willism Marris have been so intimate that I feel
some difficulty in placing hefore you the character and extent of his service,
Prior to Mr. Montagu’s arrival I appointed him on special duty in connection
with Reforms and ever siuce, whether on duty here or in England, he has
brought o the cause his great intellectual powers, his unrivalled industry
and his mastery of the pen. He is now working specislly uuder me to
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perfect the machinery which is required to st th: new constitution iu
motion, Ile will preatiy dislike wmy wméniion of hiny but his displeasure is
& risk which I have no he-itation in taking.

“Constitutions may Le projected in men’s minds, may flozt in unsubsantial
form as dreams, Lnt at some time or ofber they must take shape ju barl,
clear cut legal form. To Mr. Muddiman we are indebied in large weasure for
the work which hias heen douc in thisrespeet.  As oue whoin bis time practised
Parliamentary diaftiig, [ kvow the diffic@ics and the thanklessness of the
task. The draftanan is aot his own masTer.  He is not left to himeelf to turn
out his work teres afque rotundus, completely finished and rounded off. e
has to fit in amendments, perhaps throwr at hiw at the last mon.ent, at variance
and jucorsistent with the maiw prineiples of his structure, and subscquently
the critic will point the finger of scorn at lacuna and incousistencies. But 1
am confident that Mr, Muddiman has met these crosses with siiling imper-
turbability. I am sure Hon'ble Members will be in accord with me when I
thank him for his work. '

“ Over the bodics of these threc gentlewen there has been for the past two
years a friendly tusslo with the Secretary of State. We have each of us
appraised their worth and have clung to their possession. 1t reminds we of
some struggle depicted in Homer over the body of a dead hero. Now e, now
1 Lave had the: nuastery,

“ But 1 cannot stop here. Thereis a vast mullitude of public servants
throughout Tndia, whose services have been requisitioned in order that this
thing might be accomplished. 'fo them, the vast majority of (hem uuknown fo
me, I would tender my thanks. The inquiries which bave taken place have
necessitated demands for ivformation which meant bard, pamstakizg and
acourate work. This has been given loyally and ungrudgingly. What bappier
augury could there be for the working of our great experiment! Indian minis-
ters will find a runuing machine coraposed of huwan paris of finest temper and
quality ready to their hand. The work which has been done is an earnest of
what will yet be done. T am confident tbat nothing will be lacking in the
loyalty and effoient working of the machine of Goverument.

“ And now what of the work which lies ahead of us?

“We have still the best part of a year's strenuous labour befors the new
Oouncils can come into he'ng.  To deal with the press of work involved a new
office has becn created in the Government of Tndia under a Reforms Commis-
sioner working in direct reiation with myself, assisted by a Secretary, Under
Secretary and the necessary establishiment ; and all Local Governments have
similarly placed officers on speoial duty to deal with local problemas,” We have
discussed in conferer oe with Heads of Provinces all preliminary points which
presented any obstacles fo immediate progress. It isour aim to {ake public
opinion freely into our confidence, and T will take this opportunity -of
stativg our intentivus upon points of wider interest. We contemplate
o lowering of the franchise in Madras and the Punjab which will result w0
far as our rougl estinates indicate) in an increase of something over six
hundred thousand voters in the two provinces taken together. We shall pro-
vide for somo increase in ke rural scals which tho Joint Committce wish us
to attain, without a reduction of the urban scats. We sball similarly provide
for some betier represcntation of the depressed classes. The special caso of
the urban wage-vamner is also Leing yprovided for in Caleutta and Bombey
wheroe the class is numerous and important. 1 hope that under the sympathe-
tic and capable guidance of Lord Willingdon and Sir George lloyd the
difficulties about non-Brahu.ans in Madras and Mabralias in Bombay are in
a fair way to setllement.

“ The process of mak'ng the electoral rolis has begun or is beginning. and
with it will proceed also the shaping of the cleotion rules. Anotlier matfer
of immediate urgency is the drafting of the rules of legislative and other
business for the scveral Previncial Councils and jor the Indian legislature.
On all these points it is the aim of my Government and Local Governments
freely to consult Indian opinion and so far as may boto carry it with us, and
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we, a9 our proposals mabio, shs!l take every opportunity of laying them
before non-official wivisers and con-iloring their sugwestiors. Our*proposals
for the distribution of seats in the Indian logislature have now beon for some
weeks mads known, and no criticism of substance hay yobt rcached the
Government of Indin from any quarter,

* The scheme of Reforms also entails some important logislation,  Council
will bave woticed the recoramendation of the Joint Committee that it skould
enact Jegislation of & stringent cifaracter dealing with corrupt practices at
elcetions. In due course a Bill will be laid before the Council.  Not only is
the subjcet new to Indian legislation, but it bristles with inberent difficultics,
in dealing with which the Governmeut will be greatly assisted by Hon’ble
Members’ knowledge of what is expedient and possible in the conditions of
India.

“ At a later stage we propose to introduce also weasures providing for the
devolution upon Local Governments ol many powers now vested in the Govern-
ment of India, and for the rights and daties of the puplic serviees. But these
arcdnot yot sufficientiy advanced for any definite slatement ahout them to be
nuade. -

*“T may say that we intend, at the earlicst possible moment, to publish for
information and convoenience of reference the Governmernt of India Act, 1915,
as amendoed by the recont Act passed by P’arliament, but Hon’hle Members will
of course underatand that the old law continues in force until the new one is
brought into force by notification. Regarding the lifctime of existing Councils
we have asked tho Becretary of State to sanclion an amendment of the regula-
tions which will enable us to continue in existence such of the present Councils
as would otherwise expire, until the date on which tho new Councils come into
cexistence. I think you will gather from what I have gnid that notbing is being
left undone to carry into opcration the great Reform which has just passed
througis Parliament. 'We shall want your whole-hearted co-operation in our
labours. To me the one thing that uiatiers is to get the work donoe and to get
it well done. Anything else is of supreme unimportance. '

“‘The heavy demand which necessary legislation will make upon the time
of Council makes it necessary to limit the time to ho set apart for the discussion
of nther matters of public interest. I propose to allot six days for the discussion
of resolutions during February, and Hod’ble Members will be informed skortly
of the exact dates; but the pressure of legislation and the Budget will make
it impossible for us to find time for the discussion of Resolutions during the
month of Maroh.

© Before I turn lo other wmatters of ourrent interest I might hriefly allude
to & small natter which has been brought to iny attention by Mr. Bhupendra-
nath Basu, whom we are all glad to sec again in India and who is conversant
with the facts. He tells mo that the appointment of Sir Sankaran Nair to the
Council of the Secretary of State has been conetrued as a direct snub to me
and ny Goveroment. If this concerned me alone 1 should not touch the
question, but this interpretation of the appoiotment conveys an imputation
on the Secretary of Btate, with whom I have the honour to work, which I caonot
pess by. The facts of the case simply stated will dispose of this imputation.

“I put forward the name of Bir Bankaran Nair mysclf for the Council
of the Sccretary of Btate, and his appointment to the speeifle vacancy, which
he was chosen to fill, was made after consultation with me and with my
cordial concurrence.

“Iturn now to other gumestions which "are of interest to Hon'ble
Members, . ‘

“ When I last addressed this Council in September, the grip of famine
was upon the laud. Fortunately that grip has now been relaxed, and, though
the high prices still cause considerable hardship, the neccssity for neasures
of famine relicf has almost entirely passed away. 'The pendulum of tle
weather has swung back in a more fuvourable direction, and after experiencing
in 1018 a failure of the monsoon which was almost unprecedented in
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geographical extent, we wers fa suret in 1919 with exceptionaliy good rains
which was unusually well distriliuted. Good kkarif crops have been garnir-d
in most provinoes, and the prospects of the rudi- creps are generally good.
Though the effects of 1ast yoar's drought are still reflested in depleted stocks
of food-grains and inflated prices, the situation is immensely improved. Thoss
of you who have perased the interesting ruport by Mr. Innes, published in
November last, on the Operalions of the Indiun Food-stuffs Commissioner,
will realise how serious was ‘the economio orisis through which we
passed last year: and how much cause w. have for thankfulness that we have
come through it, not indeed unscathed, but withont shipwreck, We still have
to guard against a drain on our food supplies, and though it is the polivy of
my Government to withdraw rosirictions on the export of food-grain- as soon
as we can do so with safoty, we think it necessary to maintain those rostrictions
until the stooks in the hands of the people have been replenished and easior
prioes indioate that the normal course of trade can be resumed.

“Hon'ble Members may or may not have réad my speech ! the Calcutta
University Convooation. In that I outlined the course which the Goversuent
of Tadia propose to take on the monumental document known as the Sadler
Report. gur resolutiou on the subject is on the point of issuing, and towards
the end of April I hope that a draft Bill may be published for general informa-
tion, Last week T g&d tho advantage of meeting the Hends of Provinoces, and
I was glad to learn that in all the provinces the proposals of the Sadler Con-
mission are being counsidered from the point of view of their applicability
to the University position in the several provinces.

“You have doubtless scen the Communiqué about the reorganisation of the
Indian and Provincial Kduoational Services. You will observe that the Secre-
tary of Btate” has acoepted our recommendation that the Indian eloment in the
Indian Educationul Sorvice should be largely increased up to 50 per cent. of
the cadre, _

“ At the opening of the last Session of the Council, I described to you
the steps taken to obtain the views of the Local Governments on the recom-
mendations of the Indus:.rial Qommission and thereafier to obtain the decision
of the Beoretary of Btate regarding those cardinal points of principle that had
to be established hefore we take the first practical step forward in organisation,
From the papers published in' November last Hon'ble Membera will have seun
that the Seoretary of State accopted the two fundamental principles underlying
tho recommandations of the'Commission ; namely, that in future Government
should play an aotive part in the industrial development of the country and
thould, consequently, be provided with adequate administrative equipment
end be forearmed with reliable soientific and technical advice.

*“But juo order that there should be no undue delay in pushing ahead with
praotical schemes, we did not rest with'the disoussion of fundamental prinoi-
ples : we proposed threo epecific mensures for the purpose of dealing with the
questions that were obviously most urgent.’ ‘These, we considered, werg—

Firatly, the oreation of an interim central authority for the purpose.of
designing the mew official machinery and establishing a system of co-operation

with the Provincial Governments ;

Secondly, the formulation of conditions for the -establishment of the
necossary scientifio services ; and

Thirdly, the institution of a system for the local purchase of Government
stores. :

“All three proposals having been sanctioned by tho Becretary of State, a
Committee was appointed at once to advise on the best linos of organising the
chemical services, which are the most urgently required of those necessary to
deal with our negleoted raw materials. ~ We have heen fortunate in obtaining:
a8 the Chairman of this Commitiee, Professor Joeelyn Thorpe, the distingnished
Professor of Organic Chemistry at the Imperial College of Science and - Tech-
nology in London, and it is hoped that the propossls of this Committes will be
ready by the end of April,

-
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“The local purchase of GGovernrient and railway stores is-probably the
most important among the practical proposals' made by the Industrial Commis-
ston. The principle that: Government stores should be: purchased. wheoever
possible, in ludia bas long been accopted ; but, in the absence of an instituiion
for the amalgamation of indents and for tschnical ‘inspestion "during wanu-
facture, we have been caught in a vicious circle. Manufacturing industries
obviously could not be started without a sufticient and continuous market, while
orders could not be placed in.India so long as there cxisted here. no adoguate
means of manufacture. Demands have thus continued to be made on kngland
for meany artioles and materials which might very well be manufactured in this
countryif we had had the machinery for bringing Government buyers iuto
effective tonch with local manufacturers, On receipt of the Sccretury of State’s
sanction, a Committee was ¢ ppointed in Decomber last under the Chairmanship

" of 8ir Yrancis Couchman of the Railway Buard to design the organisation of a
nsw department for scrutinising Governent indents, with a view to their
being executed in au increasing degres in India; to consider the ways in
which the duty of purchasing stores can Le shared by the Central and Local
Governmenis; and to examine the possibilily also of assisting in this way
Railway Oomfmnies and other public bodics. I'he Roport of this Committee
will be ready, 1 bopa, befors June next.

% Meanwhile, formalitios ave being corapleted for the purpose of re-consti-
tuting the Munitions Board which, while ‘qarrying on the work of securing
Jlocal stoies (undertaken as.e neoessity durlng the war), will work out, for the
sanction of the Becretary of Btats, those of the Industrial Commission’s specifio
_proposals which still remain. The Board will thus lay the fonndatious and
will design the strusture of the new Dopartment of Industries, which the
Becretary of BStale agrees with us in regarding as important enough to require
a speoia ,,lgembers,hip of Counoil, i

“Since the Beoretary of S{ate dealt with our proposals in Septembor last,
the Joint Committes :has.veported and the new. Government of India Bill
has become Jaw. In compliaifea with the recommendations of the Joint Oom-
mitfee the -administration’ of ‘industrial aciivities in thc Provinces will
become one of the. functions of the elested Ministers. "The proposal of the
Industrial Commission (that.the funotions of the Contral Department of
Industries should he'mainly advisory) thus becomes a definito statutory pre-
scription, whilo the -responsibility for local executive action will rest with the
representatives of thé peopls. :

“[ nced nol say that the object of the Ministers in developiug the material
resources of India, with th:- help of her own young men, will have our cordial
support. The new.Ceptral ‘Departmont will place its resources froely at the
disposal of ‘the Provincial Miuisters, will assist thom, when required, with
teohnical advice in dealiog with specific industrial schemes, in thc developraent
of industrial ‘education, in the exploitation of extra-provinocisl markets, in the

_collection, and’ distribution of ‘industrial intelligedce, and in the recruitment
of staff. But it will bo the duty of the Ministers to initiate and :administer
local operations for the purpose.of developing provinoial resonrces.

“Binoe we met last September, our anxieties regarding the future of our
Indian fellow-subjeots. ii: South Africa have increased rather than diminished.
As you have read in the papers, & recent decision of the Transvaal Provineial
Court endangers rights - which. we hoped had beensecured beyond dispute by
the Act of last -summer. I would, however, renew most earnestly my plea
for calmness. ~In a few weeks, probably, South Africa will be in the throes of &
genera} eleotion, It will only injure those whom we desire to help, if agitation
here forces the Indiau question, to the front as an election issue. . '

¢ Already, I think, by steady and moderate representations -we have done
rauch to ensure a friendly earing- for our casa. We have now besn informed
that the long-awaited (Jomrmission will probably‘assembleabout the end of Feb-
ruary. '(he pergonne! of the Commission and the terms of referenoe have not
yei beou announced, . But we ucderstand that: the . Ohairman - will be & high
judicial officer, and that the iuquiry will be limited to the right to trade and to
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own fixed property in the four provinces of the Union, Bir Benjamin Robertson
sailed yesterday for South Africa fo represent our case before the Commission,
and we earnestly hope that hisskill and experience will avail to effect an
honourable settlement.

“ Meanwhile, fresh difficulties are arising in the British East African Pro-
tectorate. As yet we know no more than what has appeared in the press
regarding th e report of the Eust Africa Economioc Commission, but I need not
assure you that my Government will do everything in its power to defend
Indian interests against this new attack. I may remind ypu, however, that
this Report, as Colonel Amery, has already declared in the House of Commons,
must not be regarded an representing the views of the Government of East
Africa, still less of the Imperial Governmont, with whom the final decision will
lie. British Fast Africa is not a self-governing Dominion ; and the positipn of
the Government of India is, and always will be, that there is no justification in
a Crown Colony or Protectorate for assigning to British Indians astatusin any
way inferior to that of any other olass of His Majesty’s subjects. With the
support of the SBecretary of State we have steadily pressed this view on the
Colonial Office ; and we have asked the Sceretary of State to seo to it that Indian
interests are fully represented at the forthcoming discussions in London between
Lord Milner and the Governor of East Africa.

“While in some parts of the Empire we have these difficulties, other parts
aro eager to attract Indian settlers. There are nowtwo deputations in India,
one from British Guiana and one from Fiji, who have come here to. pemsuade
us to re-open emigration to those Colonies on a new basis. The British
Guiana deputation have put forward a scheme of free emigration, with State
assistance, which deserves, I think, our careful consideration. The - Fiji
Government have also given proof of their desire to enter on new and happier -
relations with this country by oancelling unconditionally all the outstanding
indentures, and by declaring their intention- of introducing at an early date
measures to provide for the representation of the Indian community in the.
Legislative Council of Fiji on an elective basis. -

“] wish, however, to make.it clear that the position, which was takenup b
Lord Hardinge's Government, still ‘holds good. It is not the duty of India to
provide labour for British Oolonies. But if the Colonies offer Indians a wider
and more prosperous career than that whioch they can look for in their own
homes, then we should not stand in the way. OQur duty then will be to protect '
the ignorant Indian emigrant against misrepresentation, and to see that such
guarantees are given as will safeguaid his interests as a free settler in the
country to which he goes. W e propose that a Committee of this Council should
meet the deputations, discuss with them the conditions on which it would be
possible to re-open emigration, and report their conclusions to the Government.
Bir George Barnes will move a Resolution to this effect. I would suggest
that the Committee should bein a large measure, if not entirely, composed of
unofficial Indian Members, for the question is one which concerns Indians
alone, and we intend to be guided by the findings of the Committee. I think
Hon'ble Members would wish me to express our appreciation of the success
which 8ir George Barnes has achieved by his untiring efforts in this matter
of Indentured Labour.

“T twas very glad to have an opportunity of referring to the subject of
Imperial Preference when I was recently invited to addreas the inaugural meet-
ing of the Association of Chambers of Commeroce of India and Ceylon. I said
then, and I repeat it now, that I want to see the subject freely discussed and
carefully examined. I said then, and I repeat it now, that it is not the Govern-
ment of India’s intention to adopt a policy of preference throughout the
Empire as a general policy without full discussion and support from enlightened
publio opinion. It was with this objeot that, as Bir George Barnes told the:
Indian Merchants' Chiamber and Bureau in November last the Government of "
India intend to move for the appointment of a8 Committee of the Counocil to
disouss the question and to examine the statistioal records relating to the various
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commodities of our export and import trade. I need hardly say that a preli-
minary examination, at any rate, of the statistical position, has already been
made in the Department of Commerce and Industry. It is my intention that
this preliminary examination should be placed before the Committee in order
that they may study the figures for themselves, and I hope it may be possible for
them to come to some general conclusion on the question whether the adoption
of a system of preferontial tariffs is or is not likely to betn theadvantage of the
country as a whole. The question is one of course of great complexity and diffi-
culty. Part of the difficulty perhaps arises from the fact that most of us have
some kind of pre-conceived ideas on the subject of tariffs, perhaps not always
based on & aritical examination of the facts. I think that it will be of advant-
age if the members of the Committee could approach their task by divesting
thewnselves, as far as possible, of all their previous notions and trying to look at
the question as if it were an entirely new one, to be examined in the cold light
of commonsense and statistical figures.

“ Now I will turn to the position of affairs on and beyond our Frontiers.

“ The situation in the Middle East has been recently painted in startling
and lurid colours by the European Press, It has been said that the Bolsheviste
flushed by their sucoesses are about to join hands with the discontented ele-
ments for an overwhelming attack on the Allied Powers and espeoially on the
British Empire ; that the East is in ferment-and that a time of scute peril lies
before us especially in India. Now I do not wish to minimise the dangers threat-
ening us, and indeed threatening the oivilised world, as a result of tHe upheaval
of the last five years, Men's minds are troubled and excited, as perhaps never
before by the spectacle of the foundering of Empires, the decay of conventions and
the loosening of religious restraint ; while starvation and distress have goaded
whole peoples to desperation. At the same time also the Allied States, who
alone have tho power ‘or .organisation needed for the repair of the world, are
tired of war, and eager to disband their armies and concentrate their energies
on the problems of their own reconstruction. But I am confident that things
are not so bad as they have been represented to be. Germany and Austria
have now finally ratified the Peace terms presented to them, and the horrible
prospeot of a renewal of war in the West has disappeared. Trade is being
opened with our former enemies ; so that we may expeot that prosperity will
gradually return to them,and that, with prosperily, internal commotion
will subside. The real disturbing factor in the world is the ebb and flow of
the uncontrolled forces let loose by the collapse of the Russian Empire. The
forces fighting against the Bolshevists bave,it is true, been badly defeated,
but the Bolshevists themselves are extremely disorganised. Disillusioned and
sated by more than two years of hideous excesses, massacre and rapine, there
seems now some prospect that the Bolshevist rulers may adopt a more moderate
policy ; and if this proves to be the case, they may become & less active
menace to the outside world. But they still preach the necessity of the
disruption of the whole fabric of society, the destruction of ~property
and the domination of mankind by its lowest and most ignorant. elements ;
and, where they cannot penetrate by arms, they seek to penetrate by propa-
ganda and secret agitation. It is to the dangers of such penetration rather
than to those of actual invasion that the Middle Bast is,according to my
infdrmation, chiefly exposed. We are watching this development most.
carefully, and we have set up a special staff to deal with it.

“ Turning now from the region of surmise and conjecturs, ithportant
though it is, to the actual tE]onition on our Frontier, the Amir of Afghanistan
has since the signature of the Treaty of Peace at Rawalpindi expressed uni-
formly friendly sentiments in his communications with us ; but, as is known
to you, he has allowed a Bolshevist Mission to visit his capital and has sent an
Afghan deputation to Moscow. An attitude such as this makes it difficult
for us to enter into closer relations straightaway. Our position pfs-a-vis Afghan- .
istan remains as it was last Beptember, We wish to live on terms of friendship
__ with her, but it is idle to enter into & freaty of friendship, until she has given
2 'us by her conduct proof that the treaty of friendship will not be a mere piece
of paper, but a document based on the proved fact of friendliness,
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“ Qur border tribes have not yet recovered from the unrest caused by the
Afghau war, To the north of the Khyler we have had peace ; but the younger
and more cxoitable men of the Afridis bave,.in spite of the strength of our
grip on the Kbyber and of the efforts of their elders to restrain them, indulged
1n constant raids. We have aonounced to them comparatively lenient terms
of submission ; and I hope that they will before long realise’ the futility of
their conduct, and that the former confidence between these tribesmen and
our frontier officers will be restored. The tribes of Waziristan, the Mahsuds
in the centre and the Wazirs of the Tochi in the North and of Wano in the
.South, had committed themsclves deeply against us during the Afghan war;
and after the conclusion of peace they continued their intolerable depredations
on tho peaceful population of Banuu and Dera Ismail Khan, At the .
beginning of November a strong ficld force was assembled, and the terms
of their submission were announced to the Mahsuds and Tochi Wagirs.
The Mahsuds rejected our terms, but the Tochi Wazirs accepted them,
being deterred by our display of force in the Tochi and by the advance of
our troops in imposing strength to Datta Khel. In the meanwhile the
Mahsuds, after being given time to remove their women and ohildren, were
soverely bombed from the air; but though they were much shaken by the
bombing and though many individuals were anxious to submit, thé tribe as a
whole remained recalcitrant, and an advance of our troops in force became
necessary, On the 18th December the Derajat column advanced from Jandola
and was strongly opposed by the Mahsuds and Wano Wazirs, who now
plenty of modern rifles and ammunition, and large numbers of whom have been
trained in our Militias in the most recent methods of warfare. In thisfighting,
while I regret to say that our ocasualties were numerous, heavy losses are
known to have been suffered by the enemy, and on tho 29th December the
Mahsud jirgah ocame in and accepted our terms in full. But the
disintegration of the tribe is- so great that the hundreds of petty headmen
have little authority and about a third of the tribe have continued to oppose
our advance. This will now be maintained until the tribesmen have
shown the reality of their submission by the payment of their fines and
of the rifles whioh have been demanded of them. The Wano Wazirs will
then remain to be dealt with; but they are not expected to prove so stubborn
as the Mahsuds, and we hope that before long these troublesome but
inevitable operations will be brought to a suocessful issue. Our foroes
have had a hard time of it in difficult country under the severe conditions
which winter imposes in that region, and I would express my warm appreoia-
tion of the grit and gallantry they have displayed in their advance against
‘determined opposition into the heart of the enemy's country. I should hi“ to
say in passing that General Olimo has been kept fully supplied with reinforces
ments thronghout his campaign ; that the air force consists of the most up-to-
date machines, of which a full reserve is ‘kept with the force; and that the
latest pattern of heavy mountain howitzer has been employed throughout the
campaign. Wae shall now proceed, by a greater conoentration of our forces
at strategio points and by a vigorous extension of rosds fitted for mechanical
transport, to secura our more effective future domination of this porfion of the
frontier;and protection of our border tracts.

"« Purther south the Sheranni tribe inoluding both the seotions under the
. North-West Frontier Province and Baluchistan have submitted, and the tribes
of the Zhob Valley have given no frouble,
“To sum up then : ]

- “The position in our Frontier, complicated and difficult though it is, is
being gradually straightened out.

. “I do not minimise the dangers arising out of-the turmoil of the dis-
‘integrated Russian Empire, but I rest my oonfidence on the peoples of India.
They will never, I believe, open their hearts to the abhorrent dootrines of
murder, anarchy and atheism.

.“The present is indeed a oritioal time in the world’s history when every nation® ,
which hopes to maintain or advance its position in the community of oivilised
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States must stand firm by its traditions and set up bulwarks of sanity and
moderation against the forces of disorder and destruction. In Indis I see mno
grounds for pessimism. There may bo clouds in our sky, but the shadows they
cast are relieved by much that is bright. Tn his decp concern for India's
welfare in these days of stress and change His Majesty the King-Emperor has
issued to the Indian people a gracious Proclamation, 'The Royal Message full
of inspiration and hope has been acolaimed throughout India, and you will have
an opportunity of acknowledging it when Mr. Sinha's Resolution comes before
you. The Proclamation ends:

¢ It is my intention tq send my dear son, the Prince of Wales, to India next winter to
:i[m;gumte on my behalf the new Cbamber of Princes and the new Constitutions in British
naia.

¢ May be find material good-will and confidence prevailing among those on whom will rest
the future service of the conatry, so that success may crown their labours and progressive
eolightenment atlend their wdministration, Aud with all my people I pray to Almighty God

that by His wisdom and under His guidance India may be led to grester prosperity and
contentment and may grow to the fulness of political freedom.’

To this we will answer Amen.

“ It remains for me ouly to express what I know is the great satisfaction
of all Hon'ble Members that the task of opening the new Indian Legislature
of the future will be performed by His Royal Highness the Prince of Wales.
The extraordinary success which has attended the Prinoe’s visit to other parts
of the Empire will, I know, be equalled by the reception which this great
dountry will give him,

“ By his gracious presence in our midst be will forge anew the links of
Empire. Let us prepare to welcome the Prince in Shakespeare's words:

‘ Now is the winter of our discoutent.
¢ Made glorious summer by this sun of York.’

STATEMENT LAID ON THE TABLE.

11-84 4.4, The Hon’ble Sir George Barnes:—"“On the 1bth September
last, in reply to a question asked bythe Hon’ble Rao Bahadur B. N.
Sarma, I promijsed. that an endeavour would be made to supply information,
so far as 1t is obtainable, of quantities and values of materials supplied
to the United Kingdom and the Allies during the war at controlled
prices. A* statement has accordingly been prepared and is placed on
the table for the Hon'ble Member’s information. As, however, the term
‘ controlled prices’ is rather an ambiguous one, I take this opportunity of
-explaining that the producers, exporters, etc., of the various articges included
in the statement were in no oase compelled to sell their goods to Government
at a fixed price. In most cases Government named & maximum rate at which
they were prepared to buy, and it remained open to sellers to supply the
required goods at these rates or to dispose of their stoocks to other buyers if
they wished to doso. In regard to shellac and raw jute, speocial arrangements
wero made. In the case of shellac an agreement was reached with the trade
whereby all shippeis of this article guaranteed a certain quantity to Govern-
ment at a rate considerably below the existing market price, but the shippers
recouped themselves by obtaining correspondingly higher prices for non-Gov-
ernment exports. This of courle was only poseible because India possessed a
monopoly of that commodity. Inthecaseofraw jute,an arrangement was made
in 1916 with certain firms for the supply of this article to the War Office at cost
price plus out-of-pockel expenses. This agreement was, however, a voluntary.
one, and was in faot suggested by the firms concerned. Similarly, in the case of
jute manufactures, agreements were made with the Jute Mills for the supply
of fixed quantities of sandbags at prices below the market rates. These agree-
ments, however, were also on a voluntary basis.”

*Not incladed in these Proceedings.
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QUESTIONS AND ANSWERS. -

The Hon’ble Mr. Kamini Kumar Chanda asked :— 11-56 s.x,

1. “ When is the system of control of traffic and issue of priority certi- fhelitien of
ficates to be abolished ? ™ P E?&"?E:
) e

The Hon'ble Sir Arthur Anderson replied :—

“ The system of controlling traffic by means of certificates giving priority
of wagon supply oz despatch ended on 80th November 1919 except in the case
of food-grains to the North-West Frontier Province and Baluchistan. Owing
to heavy military traffic it was considered necessary in the case of these
Provinces to continue priority for food-grains over other civil traffic in order
to ensure the non-interruption of food suppliet "

The Hon’ble Mr. Kamini Kumar Chanda asked :—

2. “(a) Will Government be pleased to state how long Lieutenant-Colonel 25285
Beadon has beeu in Delhi ? Is it a fact that he was at first Settlement Officer Sjeray™™*

for five years in Delhi and then went on leave and after return was for a few Dendon as

months posted to the adjoining district, Rohtak, after which he became Deputy Somw's;
Commissioner of Delhi in December 1911, and from that time till recently P*®* -

ocontinued in his present appointment ?

(%) Is it in acoordance with rules that one officer should remain so long
at one place ?

(o) Will Government state when his time will be up ?

(@) Is it the intention of Government that he is to remain in Delhi till
retirement in one capaoity or another ? "

The Hon'ble Sir William Vincent replied :—

“ (a) The information required cau be obtained from the ¢ History of
Services ' which is available to the public, and a copy of which I shall very
gladly show to the Hon’ble Member. Colonel Buaden was Settlement Officer of
Delhi from October 1906 till September 1010. He became Deputy Commis-
sioner, Delhi, in January 1912 and remained in that appointment till recently
with short interruptions.

(8) There is no rale limiting the period for which an officer should remain
at & partioular place.

(c) and (d) Oolonel Beadon is now on leave, and it is probable that on his
return he will revert to the Punjab.”

'Tl;e Hon’ble Mr. Kamini Kumar Chanda asked :—

8. “(a) Isit a fact that Assam ranks third among the eight, major Pro- Bspressat

vinoea of India as regards Moslem population ? %“'.L,‘,n:,"‘:

(b) Has any provision been made for any special Moslem electorate in Legisistive
Assam for returning any member to the Imperial Legislature under the Assorm
Reform Act P .

{c) Is it & fact that the Southborough Committee recommended that in the
Inrperial Legislative Assembly one seat and halt a seat (that is to say one
seat in every alternate term) be allotied to the Assam Moslems ?

" " (d) With reference to the last part of the answer given by Bir Reginald
Craddock to my question on the subject on the 27th September, 1916, do ¢
Government propose to consider the question of allotting one seat and a half
to the Moslems of Assam ?”

a
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The Hon'ble Sir William Maxrris roplied :—

“ (a) The information is available in the census reports. Assam ranks
seventh among the eight major Provinces in aggregate Moslem population,
and third in the proportion of Moslems to total population.

(5) and (d) The Hon'ble Member is referred to the Press Communiqué
issued on the 8th January.

(c) The answer is in the negative. The Bouthborough Committes, in para-
graph 33 of their report, proposed that one seat only should be allotted to the
Moslems of Assam.”

The Hon'ble Mr. Kamini Kumar Chanda asked :—

4. “(a) Do any co-operative societies or stores for students exist in any
Province ?

(5) Do the Goverament of India propose to suggest to the Local Govern-
ments that steps should be taken to popularise such societies or stores? "

The Hon'ble Sir Claude Hill replied :—

“(a) The Provincial Reports on the working of Oo-operative Bocicties show
that Co-operative Bocieties or stores for students exist in Bengal, Assam, Bihar
and Orissa, the United Provinces and the Punjab.

(6) It is not the policy of the Government of India to intervene in such
details of the administration of Uo-operative Societies, and they do not propose
to move in the matter. The Hon’ble Member's quesiion will, however, be
hrought to the notice of Local Governments,” '

The Hon’ble Mr. Kamini Kumar Chanda asked :—

5. % (a) Isit a fact that Mr. Shankar Lal who was lately tried at Delhi
was kept in a solitary cell while an under-trial prisoner ?

(&) If s, under what provision of the law was he so kept and what was
the reason ? '

The Hon'ble Sir William Vincent replied :— - ._

“ Lala SBhankar Lal was not confined in a solitary cell, but on his admission
to the Delhi Jail on 20th April, 1919, was placed in quarantine by the
Medical Officer, as required by paragraphs 478 and 1069 02 the Punjab Jail
Manusl. The faot that the quarantine accommodation in the Delhi Jail is
entirely cellular may account for the impression that this prisoner was kept
in solitary confinement. He was removed from quarantine on 30th May, and
then occupied a small barrack with an open yard for exercise, affording good
accommodation for a prisoner of his olass, until his release on 21st July, 1918."

The Hon’ble Mr., Kamini Kumar Chanda asked :—

6. “Do Government propose to éncourage endeavours to popularise the
Boy Boout movement in all educational institutions ? *’

The Hon'ble Mr. Shafl replied :—

“The Hon’ble Member is referred to a speech of the Hon'ble 8ir SBankaran
Nair made in this Oouncil on the 21st March 1817 in which he indicated the
position of the Government of India with reference to the boy-scouts move-
ment. In addition to the Circular which it was stated by the Hon'ble 8ir
Bankaran Nair was about to issue and which, as a matter of fact, issued im-
mediately afterwards, the Government of India again addressed Locsl
Governments on the subjeot last year. Replies have been received which show
that good work is being done in some of the provinces, and that efforts ‘are
being made to encourage the movement, In other provinces, notwithstanding
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encouragement, little interest has been displayed. The movement is one in
which the Government of India have already demonstrated their interest, and
its development rests mainly with Frovincial authorities.”

The Hon'ble Mr. Kamini Kumar Chanda asked :—

7. “(a) Has any system of medical inspection of the health of students measeatta.
been instituted in any province ? deedis

(8) If such a system does not exist in all provinces, do Government -
propose to issue instruotions recommending it ? '

The Hon’ble Mr. Shafi replied :—

“(a) ‘The attention of the Hon’ble Member is iuvited to paragraph 7 of the
Governmeit of India, Department of Education Resolution No. 801-C. D.,
dated the 21st February 1918, in which the Government of India emnphasised
the importance of school hygiene including the inspection of the health of
students. In the same year the Government of India allotted a sum of R26
lakhs to Looal Governments for these purposes, and they further addressed
Looal Governments in June 1913 pointing out that school and college hygiene
was a subject which they oonsidered had not hitherto received adequate attens
tion in India and on whioh they laid the utmost emphasis. Systems of
medical inspection have now been instituted iu various provinces. An account
of these systems will be found in the last Quinquennial Review of the Progress
of education and the short Annual Narrative called “Indian Education’ for
1017-18. The Educational Commissioner will again give an acoount of progress
in the Narrative which will be laid on the table in March.

(b) Owing to the war and financial stringenoy it has not been possible for
all provinces to introduce the complete schemes which they had contemplated.
Good progress, however, has been made and further improvements are taking

lace. The Government of India have recently addressed the Beoretary of

tate supporting a proposal from the Government of Bengal for the entertain-
ment of an adeqimte staff for physical education and medical iusPection. The
Government of India do not propose to issue further instructions.”

The Hon'ble Mr. Kamini Kumar Chanda asked :—

8, « (o) Isit a fact that while the questions of promotion, supersession, Premeties,
transfer, eto, of Munsiffs and Sub-Judges lie with the High Court, those W:" m.
regarding the Distriot Judges and Additional Judges are with the Local Govera- aud iae-
ment ?

() What are the reasous for this distinction ?

(¢) Do Government propose to consult the different High Courts about
the matter and place the replies when received on tbe table ? Do they propose
to revise the rules ?” '

The Hon'ble Sir William Vincent replied :— ,

(8) I lay on the table* a statement showing the authorities whichappoint
Distriet Judges, Additivnal Judges, Sub-Judges and Munsiffs in the various
provinces. The power of appointment necessarily oconnotes the power to order
promotion, supersession or {ransfer of the persons appointed.

~ (b) The powers of appuintment are laid down in the Btatutes governing
the judioial administration of each province, which have been in force for many
years past. The Government of India understand that it is the practicein
most, if not all provinces, for the executive authorities to consult the SBupreme
Court of the province in regard to orders affeoting the promotion, supersession
-or transfer of subordinate judicial officers. .

" (¢) The answer isin the negative. The Government of India have no
reason o suppose that the present system works unsatisfaotorily:" '

Not incladed in th ~ Proosedings.
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The Hon'ble Mr. Kamini Kumar Chanda asked :—

Iosansam 9, “(a) Is it a fact that there is not how: nor has there been at any time
Beard  sinoe the creation of the Assam Labour Board, any Indian member on it ?

(6) What is the number of tea estatesin Assam owned by Indians and
Europeans, respectively ? :

(¢} Do Government propose to make some provision for appointing at
least one Indian member on the Board from eithcr Valley in Assam ? *

The Hon'ble Sir George Barnes replied :(—
“(a) Yes.

(b) The Government of India have no information as to the number of
tea estates in Assam owned by Iudians and Europeans, respectively. The
large majority of the tea estates in Assam belong to limiled liability com-
panies, many of which presumably include Indians as well as Europeans
among their shareholders.

(¢) Under section 116-A of Act VIII of 1916, the members of the Assam
Labour Board, other than the Ohairman, are eleoted, and the Government of
India have no present intention of amending the Aot.” -

The Hon’ble Mr. Kamini Kumar Chanda asked :—

Colenisation 10, “Has any action been taken to give effect to the following recommend-

Dawyy  ation contained in paragraph 829, pages 165, 156 of the Joint Report on Indian

seidies.  Constitutional Reforms, namely :—If opportunities of colonisation outside
India are forthcoming after the war, we believe that many Indian soldiers would
take advantage of them ; and we would urge upon His Majesty’s Government
that their claims in this respeot should be favourably considered’? *’

The Hon'ble Sir George Barnes replied : —

“We are at the present time inquiring from Local Governments whether.
it would be practicable to attempt an organised scheme of settlement in the
event of territory being available for this purpose, and how far a suitable
type of agriculturists, ex-service men or others, would be attracted by the
prospects of free settlement in such territory.” :

The Hon’ble Mr. Kamini Kumar Chanda asked :—

Qeleaiaation 11. “(a) Is it a fact that the suggestion was made by several public men
2. ropioat during the course of the war that the tropical possessions of the enemy should be
L handed over to India for colonisation on the ground that they were conquered
weops.  mainly by Indian troops?

() Has this question been considered and has any decision been arrived
\_ at? If not, do the Government of India propose to bring it to the notice of
His Majesty's Government ?”

The Hon'ble Sir George Barnes replied :—

“(a) Yes.

(63 The question bas been considered, but no decision has yet been
reached.”

The Hon'ble Dr. Tej Bahadur Sapru asked :—

Publiestion 12. “ Will Government be pleased to state when the report of the Com-
$faster _ mittee presided over by Lord Hunter will be ready, and when it is proposed to
segrvia - publish it in India?”
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The Hon’ble Sir William Vincent replied :—

 Government have no information when the report of the Committes over
which Lord Hunter presided will be submitted, but they hope it will be received
by the end of February or early in March. Until the report is received, and in
the absenge of any definite information as to the date of such receipt, it is not
possible to make any statement as to the date of publication in India.”

The Hon'ble Dr, Tej Bahadur Sapru asked :—* Will the
Government allow the Council a chance of disoussing the Report P

The Hon’ble Sir William Vincent replied:—* Undoubtedly
the Oouncil will have an opportunity of discussing the Report after publica-

tion.”

y c'll‘he Hon’ble Maharaja Sir Manindra Chandra Nandi
asked :—

13. “ Will Government be pleased to lay on the tablea detailed statement Exportatioa
of the export of the following artioles from the various Ports of India to:ﬁziu:gc-
different parts of the world in each of the five years before the war and each perts of
of the years 1916, 1917 and 1918 :— )

(a) Rice;

b) Wheat;
¢) Pulses, and
(@) Cloths and textile fabrics ? ”’

The Hon'ble Sir George Barnes replied :—

“1 must refer the Hon'ble Member to the Annual Statement of the Sea
Borne Trade of British India which gives the figures of exports of the com-
modities named in the question for the different provinces of Indis. The
Annual Btatement does not give information with regard toeach sepurate port
in India, but I trust that the information given will be sufficient for the
Hon'ble Member's purposes.”

The Hon'ble Sir Fazulbhoy Currimbhoy asked : —

14. *“(a) Have Government taken into consideration the representation gﬂ‘g’
made by the Indian Merchants’ Chamber and Bureau, and the statement made in gstaet
the telegram from the Reverend Mr. Andrews published in the newspapers, Bast Atrica.
a8 regards the treatment of Indians in East Africa?

(6) What steps do Government’ propose to take for safeguarding the
interests of Indians there ? "’

The Hon'ble Sir George Barnes replied :— ‘

. (a) The Government of India have received no representation from the
Indian Merchants' Chamber and Bureau as regards the treatment of Indians
in Bast Africa, but their attention has been drawn to the telegram from the
Rev. Mr. Andrews.

(6) The Hon’ble Memher will have learnt from His Excellency’s speech
the steps which we are taking to safeguard the position of Indians in East
Africa, and I can assure the Hon’ble Member that the Government of India
will continue to be watchful of the interests of Indians there and elsewhere."

t

?ROVINCIAL INSOLVENCY (AMENDMENT) BILL.
. The Hon’ble Sir George Lowndes :—“ My Lord, I beé to move 12-6r.x.

that the Bill further to amend the Provincial Insolvency Act, 1907, be * ..
re-committed to Select Committee for the purpose of consolidation, with instruo-

tions to report on or before the 1st Maroh, 1920.
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E. the Commander-in- Chig/". ]

This motion is7'made in acoordance with the recommendations of the
Oommittee containeld in the Report which has slready been presented to the
Council.”

The motion was put and agreed to.

The Hon'ble Sir George Lowndes :—-“ My Lord, I beg to move
that the Hon’hle Mr. Muddiman apd the Hon'ble Mr, Kincaid be added to the
Select Committee on the Bill, in_place of Mr. Rice and Mr. Mo#ntford, who

bhave resigned.”
The motion was put and agreed to.

INDIAN S'l.'EAM;SHIPS (AMENDMENT) BILL.

128 7. The Hon'ble Sir George Barnes:—* My Lord, I beg to move
for leave to introduce a Bill further to amend the Indian Steam-ships Act,
1884. The object of this Bill is simply to corrert a mistake and to supply
an omission in the Indian Steam-ships Act of 1884. In order to secure the
safety of passengers no steam-ship is allowed by the Act of 1884 to carry
more than twelve passengers without a certificate of survey which must speoify
the number of passengers which the steam-ship may carry. This Act imposes
a penalty if ‘a'steam-ship oarries more than twelve passengers without a oerti-
ficate of survey, but unfortunately it imposes no penalty in the event of the
passengers in excess of the number entered in the oertificate of survey being
carried. It is clear that this is an acoidental omission, and the object of
this Bill is to rectify it.” ’

The motion was put and agreed to.

The Hon'ble Sir George Barnes :—“My-Lord, I beg to intro.
duce the Bill, and to move that the Bill, together with the Btatement of
Objects and Reasons relating thereto, be published in the Gazette of India in
English.” ‘

The motion was put and agreed to.

INDIAN ARMY (AMENDMENT) BILL.

His Excellency the Commander-in-Chief:—“My Lord, I

110 e beg to move for leave toy introduce a Bill further to amend the Indian Ar;ny
Act, 1911. The object of tho Bill is to amend a deficienoy in the Aot that

rocent experience has disclosed. As explained in the Btatement of Objeots

d Reasons sections already exist for the speedy disposal of moveable property
3? those who die or desert {)r become insane. The intention of the ]glll is to

extend the provisions of the Act to persons who, when on active service, are
reported missing. It is contemplated that this clause should come into effeot

one year after the date of the roport.”
The motion was put and agroed to.

His Excellency the Commander-in-Chief:—"My Lord, I
beg to introduce the gill, and to move that the Bill, together with the
Statement of Objects and Reasons relating thereto, be published in the Gazette

of India in English.”
The motion was put and agreed to.
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UNITED PROVINCES TOWN IMPROVEMENT
(APPEALS) BILL.

The Hon'ble Mr. Shafi:—“ My Lord, I beg to move for leave to
introduce a Bill to modify certain provisions of the United Provinces Town
Improvement Act, 1919. Hon’ble Members may be aware that with
& view to make improvements and cxtension of town in the United
Provinces an Act was passed last year in the local Legislative Council
called the United Provinces Town Improvoment Aet. Under section
3 of that Act the duty of carrying out the provisions of the Act in any
local area to which the stafute may by notification be extended vests in
a Board called the Improvement Trust~of that area. By section 56 of the Aot,
the Trust may, with the provious sanction of the Local Government, acquire
land under the provisions of the Land Acquisition Act, 1894, as modified by
. the provisions of this Act, for carrying out any of the purposes of this Aet.

Under section 67 aTribunal is canstituted for the purposes of performing the
functions of the Court in reference to the acquisition of land for the Trust under
the Land Avquisition Aot, and under section 58 (a) the Tribunal so constituted
is deemed to be a Court and the President of the Tribunal is deemed to be a
judge under the Land Acquisition Act. Finally, undor olause () of that
section the award of this Tribunal is decmed to he the award of the Court
under the Land Acquisition Act and is considered final. There is one more
provision in this enactment which it is necessary to invite the attention of
Hon'ble Members to in order to make the position clear. By section 64
{1) (8) questions relating to the determination of persons to whom compensa-
tiom is payable or the apportionment of compensation may be tried and
decided in the absence of assessors if the President of the Tribunal considers
their presence unnecessary, and when so tried and decided the decision of the
President is to be deemed the decision of the Tribunal. And in sub-clause
(¢) of the same seotion, notwithstanding anything done under the foregoing
clauses, the deoision on all questions of law and procedure rests solely with the
President of the Tribunal, and Hon’ble Members will have noticed that the -
award of the Tribunals is under tbat Act final.

" “ Now when the Local Government sent up the Bill as originally drafted
by them there was a clause in it, 56 (¢), which provided for an appeal from
the award of this Tribunal ‘in oertain ciroumstances, to the High Court of
Judicature at Allahsbad. The Government of India were of opinioa that
such & provision in a local Aot was ulira vires of the Provincial Legislature.

“The Bill whioh I am now asking for permission to introduce is being
undertaken at the instance of the Local Government in order to supply that
omission, and I am sure Hon'ble Members will recognise that in its nature
it is -essentially a non-controversial measuro. ‘The Bill has been in the hands
of Hon'ble Members for the last two or three days, and it is, therefore, unneces-
sary for me to summarise its provisions in my speech.”

The motion was put and agreed to.

The Hon'ble Mr. Shafl :—*“My Lord, I now beg to introduce the
Bill, and to move that the Bill, together with the Statement of Objeots and
Reasons relating thereto, be published in the Gazette of India in English.”

The motion was put and agreed to.

RESOLUTION EE HIS MAJESTY'S PROCLAMATION
ON REFORMS.

'~ The Hon'ble Mr. Sachchidananda Sinha:—“My Lord, I
rise to move the Resolution which stands on the Agenda paper in my name
and which runs as follows:—

"« That this Council recommends to the Governor General in Council that he may be
pleased to trausmit, through the proper channel, to His Majesty the King-Emperor the
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following humble representation : —* That this Council begs leave to tender to His Most
Gracions Majesty the King-Empuror its dutiful homage and loyal devotion and o express its
sense of profound gratofuloess for the Royal Proclamation issued by His Majesty on the
memorable occasion of his having given his Royal asseat to the Government of Iudia Bill,
declaring, us tho Proclamation does, noble and lofty principles of iovommont which are to
-guide in future the policy of His Majesty’s officers to enable the Indian nation to attain fall
responsible government and full polifioal freedom as an equsl member of the British Com-
wonwealth.’

“My Lord, I do not think I need mako any apology for my having
brought up this Resolution on this the first day of the opening of the Session
of this Council, for the- very simple reason that. as your Lordship was pleased
to observe in the course of your very exhaustive inaugural address delivered
this morning this Proclamation has been acclaimed by the poogle of India
throughout the length and breadth of the country, and I felt I should bs
wanting in my duty if I did not put forward this Resolution which represents
the unanimous opinion of the people of India in regara to the Proclamation
80 graciously issued by His Majesty. My Lord, bad it not been that the time-
at my disposel is limited, I wouid have read out to tho Council a large number
of extracts from the leading expobents of Indian public opinion in the various
Provinces, which would support my view thal even papers, whioh are regarded
as very advanced in their views on questions of Indian self-government, have
all unanimously and with one voice expressed their heartiest .welcome to His
Majesty's Proolamation as embodying and laying down principles of a loff
and noble charaoter alike for the guidance of His Majesty's officers and His
Majesty's subjects in this country. I shall cunceut myse!f with reading two
short extraots from two leading papers, one of Caloutta and one of Bombay, to
satisfy the Oouncil that what T claim is & fact beyond dispute ; I read from the
¢ Bumbay Chroniole * which says :—

¢ All India will gratafully welcome the Proclamation of the King-Ewperor, heralding as
it does the opening of a new epoch io the history of India....... «The words of the Proclama-
tion reveal a loftiness of purpose which will tonch the hearts of the people, beosuse it is some-

thing more than s ceremonial annonncement about the Royal Assent which is given to the
Reform Act’.

“I shall also read one short passage from a paper which is generally regard-
ed asa very advanced journal in this country, namely, the Amrita Bazar
Patrika, so well known to my friend, the Hon'ble Sir Willian Vinoent. It
says :— .

‘ The Proclamation of His Majesty the King will be read with thrilling interest through-
out the length and breadth of India. We have no doubt that the-people of this country will
heartily respond to the  appeal of His Majesty whose genuine sywpathy for the aspira-
tions of his Indian subjeots is well kaown .

“ My Lord, T could multiply similar extracts from other leading nation-
alist papers in various parts of the country, but these two short extracts will,
1 am sure, satisfy the Oouncil that I am justifiedin saying that all sbades of
Indian publio opinion are absolutely unanimous in according & very hearty
welcome to His Majesty’s Proclamation. I may uleo say here that it has been
to me a matter of very great gratification to find thut, with one single solitary
exception, all the leading Anglo-Indian papers have taken & similar view and
have expressed an equally hearty appreociation of the terms of His Majesty’s
Prociamation, This is not the occasion, my Lord, to raise any controversial
topic, and T shall, therefore, refrain from making any comments about the
conduot of the one leading Anglo-Indian paper of Calcutfta, which bas utilised
the Royal Proolamation for an attack on f.[r. Montagu, in language which I
would not oare to characterise. Now I have no desire to oconfer oheap
immortality on that paper hy refm-x-ingl to it by name, but those who have read
its three leading articles will agree with me that it has shown—to say the least
of it—very scaut courtesy to His Majesty’s Proclamation by calling it, as it has
dnne, a pelitical manifesto of Mr. Montagu, an allegation which I entirely
repudiate and deny. I also say this, not in anger, but in sorrow, that I
have not seen any one of my British fellow-subjects entering a protest against
the kind of language. employed by a leading Anglo-Indian paper in regard to
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His Majesty's Proclamation. But with that one single exception, I claim that
Indian atd Anglo-Indian opinion as expressed in the press of ]india aod in the
resolutionsjadopted by the various political bodies is emphatically unanimous
in welcoming the Royal Proclamation as & dooument of very great historic
importance, I shall not, therefore, trouble the Council with auny further
observations in justification of my placing before it my Resolution.

“ My Lord, the Resolution which I have read out is in three parts. In the
first, I am requesting your Lordship’s Government to transmit our humble
ropresentation on behalf of this Council to His Majesty the King Emperor.
From the fact that your Lordship, as President of this Council, bas admitted
the Resolution exactly in the terms I drafted it, I take it that your
Lordship's Government will be pleased to accopt the Resolution. The next
part of the Resolution tenders to the King Emperor our dutiful homage and
loyal devotion, and thén ives expression to our opinion about the Proolamation

-itself. Now, I believe, it is regarded as a convention that whenever British
subjects approach their Sovereign with a representation, they first tender to
him their loyal devotion and dutiful homage, but I assure your Lordship
that so far as we Indians are concerned, we'do not regard it asa mere
formality. We take it as an obligation and a duty to our King Emperor
George V, who has taken suoh a deep and abiding personal interest in tho
affairs of his Indian subjeots, and we deem it a privilege to offer to him, on
occasions like these, our .dutiful homage and loyal devotion. I have been,
since the Resolution was admitted, looking into some literature upon the
subject, and I have tried to find any importaut speeches by any Viceroy
or Minister of Btate in proposing the toast of the King Emperor. I have found
curiously enough very little upon it as, I believe, it is regarded as customar
to propose the King's toast at the end of banquets. I once asked a Scoto
friond of mine why no speeches were made, as a rule, in proposing the
King's toast, and he said: ¢ we take our loyalty as a matter of course,
and there is no occasion for us to make any speeches or to express our views
in regard to our loyalty’. Now that may be the right course to take for the
British subjects of His Majesty, but in the case of his Indian subjects,—
even though your Lordship declared in the Joint Report on Constitutional -
Reforms, that although Indians criticise freely and frankly aud sometimes in
strong language the actions of His Majesty’s officers in this country, their
loyalty is above suspicion—I nevertheless think that on an occasion like
this a few observations will not be irrelevant inregard to the reasons why
we all are most profoundly loyal to the King Emperor.

“ Now, my Lord, looking into this matter I lighted upon sowme very happy -
and - apposite observations of your Excellency's distinguished predecessor,
Lord Curzon, made by him in this very city of Delhi on 1st January 1908,
on the ocoasion of the State Banquet given by him when he held the Durbar
to proclaim the acoession to sovereignty of His late Majesty King Emperor
Edward VII. In proposing the Royal toast Lord Ourzon said :— :

¢...This Indian possession of His Majesty is no mere dead-weight tied on to the heels - of
the British Empire, but s Dominion, & Continent, an Empire by itself, rich in its own personality
and memories, self-confident in its own strenxth, and aglow with abundant potentialities
for the futare. To be King of the United Kingdom and of the British possessions beyond
the Seas is & great and .noblo title. But. to be Emperor of India is in no respect lues, aod i in
some respects greater. For powerful Empires existed and flourished bere, while Englishnien
were still wandering painted in the woods, and when the British Colonies were wilderness and
jungle ; and India has loft a deeper mark upon the history, the philosophy, and the religion
of mankind than any other territorial unit in tbe universe. That & British Sovereign shculd
in the fulness of time have been able o do what no predecessor of his ever accom plished, what
Alexander never dresmed of, what Akbar never performed, namely, to pa-ify, unify, and con-
solidate this great mass into & single homogeneous whole, i3, in my judgment, the most impres-
sive phenomenon in history, and the greatest wonder of the modern world’,

“T think, my Lord, that although these words came from one of His Majes-
ty’s British subjects, every Indian subject of His Majesty will equally gladly
subsoribe to these observations of Lord Curzon, and it is exactly in that light that
we regard our King Bmperor, as the head of a great system of administration
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under which it bas been possible for India to become in the course of less than
acentury & nation. There are, no doubt, various reasons which appeal to vari-
ous minds vn the basis of which each Indian is loyal to the King Emperor.
Loyalty, however, being, a subjective feeling, I shall leave it to my colleagues
to express each in his own way his grounds for his loyalty to the King Emperor.
But for my part, the real reason why Ilis Majesty’s rule and that of his
predecessors has appealed to me is- that it has enabled the pcople of India
who, till this country passed under the Crown were & congeries of different
nationalities, races and tribes to have become since a single nation. On that
point I do not think I should express emphatically my own opinion, because I
find that a gentleman, to whom your Lordship referred this morning in terms
of deservedly high appreciation, namely, Lord Meston, made some very striking
observations in the House of Lords in the course of the debate on the Govern-
__ment of India Bill. He said :—* What lies behind and below the whole of the
political difficulties in India, is the spirit of nationalism, a spirit bred in the
soil, nurtured......by our own methods and our own examples, and spreading
rapidly through all ranks and classes. I say deliberately all ranks and classes,
beoause I have been watching its operations now for over thirty years. It, of
course, J)ermeates the professional classos, with whom it originated. 'I'hat is
accepted. But it is also going deep into the trading and monied classes. A
few years ago they had nothing whateverto do with politics, but they are
now a prominent feature in all politioal organisations, and it is very largely
their money which finances the nationalist movement, It has also spread to
the landed classcs’. 8o that it is quite clear, as Lord Meston putsit, that
a national spirit is pereating now all ranks and classes in this canntry.
Beginning with the professional classes, it has filtered down to other strata and
even to the masses, Thatis absolutely incontrovertible, and, I think, your
Lordship will agree with e that of all the titles to honour of our King
Emperor and of his cldim to our loyalty and devotion to him, the greatest is
this—to have found the Indian peuvple divided into races, tribes, ranks and
olasses and moulded them by means of education, training and oulture into
one great bomogeneous, political Whole. It is on this ground -that I have
retained the wordsin my Resolution as expressing our real sentiments of loyal
devotion and homage to the King Emperor, and not merely by way ofa
customary convention or formality. .

“] shall now say a few words about the Proolamation itself, but before
I doso, I desire to clear the ground by pointing out two omissions advisedly
made by me from this Resolution. Although there is much in the Pro-
elamation about Royal olemency,I have not referred to that part of it, for
the simple reason that, although the question of Royal clemency is a very
important one at present, it will not be one of any permanent interest in
timeto come. The subject of Royal clemoucy also figures at length in Her
Gracious Majesty Queer Victoria’s Proclamation, but although we all remem-
ber oertain important passages from that historic and memorable doocument, no
one to-day remembers or tries to recall what is said in it about the grant of
amnesty. Similarly, after your Lordship has been pleased, as I hope
your Lordship will be, to extend, on behalf of the King Emperor, the Royal
clemency as freely as possible, this particular question will not be a matter of
importance hereafter. But in regard to the policy laid down in the Royal -
Proclamation, there are statements made therein in regard to the wishes of the
King Emperor which are binding upon all his subjects, and those deolarations
are and will be invaluable for all time to come, It is, therefore, that I have
made no reference in my Resolution to the subject of Royal clemenocy.

“T have also advisediy refrained from putting in anything in this Resolu-
tion about the Government of India Act. The reason is not because I am
afraid of the question being discussed as to whether that measure is a little
thing or a big thing, but because I quite agree with my estcemed friend, the
Hon'ble Mr. Bastri,.who in an article contributed by him to Mrs. Besan:'s
paper, published in England, called * United India’ rightly points out
that ¢ rules have to be. framed under ro fewer than seventeen sections of the
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Bill and some of these are of capital importanco, while many involve matters of
intricacy. The-Belborne Committes have in addition recommended that as
many as twelve different matters must be investigated in India and the data
for their settlement furnished in definite shape before the new Aot could be
brought into operation’. And he then gives a note of warning by saying
‘1t is a commonplace that the Morley-Minto Reforms were readered unpopular
by the rules framed by the Government of India’. Now I do.not take
Mr, Sastri to mean, nor do I mean it myself, that there is uny reason to
apprehend that the rules and rogulations to be framed under the sympathetic
guidance of my friend, Sir William Marris, will partake of the pature
of those framed ten years back by the Government of India. At
the same time, it is quite olear that this Act is incomplete in itself.
It is admittedly a skeloton meassure, and unless we have got before
us the complete material, namely, the rules and regulations, it is -
not fair to any one to express our definite opinion about it. It is with
this aspeol in view that I bave omitted any reference to the Government of
India Act. But I would point out that, whatever view wo may take of the
new Btatute, whether we regard it, as I am told some people do, as a little
thing, or whether we regard it, 8s I am told some other people do, as a big
thing, no honest man but will concede that an Aot of Parliament, which
introduoces for the first time in the history of British India an element of
responsibility in the Provincisl Governments, for the people to work up tu
for their full political frecdom in course of time makes the ocoasion a memor-
able one, 1Itis, therefore, that I say that the ocoasion of the passing of the
Act was & memorable one, and it was with u rich and rare political instinot
that His Majesty the King-Emperor has issucd this Proolamativn which we
all welcome so much as a new Charter of our legitimata goal and aspirations.

“Now, my Lord, coming to the Proolamation my thoughts naturally go
back to the other great Proclamation, which is referred to by His Majesty in
the present one, namely, that of Her Majesty Queon Victoria. That Proolama-
tion has a bistory of its own, and because certain incidents which occurred in

" regard to that Proclamation may have, in future, some bearing on the present
one, I wish, with your Lordship’s leave, to say a few words about them, It
has been contended by some people that His Majesty’s Royal Proclamation
is really the aot of his Ministers and that it is, therefore, open to us to take it
in that light. My contention is that this view is untenable. I urge that a
Reyal Proolamation is principally an act of the Sovereign, although a ocon-
stitutional monarch like our King Emperor 1.aturally acts on the advice of his
Ministers. We know that in tl.e case of Queen Victoria's memorable Proclama-
tion Her Majesty took a special personal interest in the draft which was bein
prepared. Lord Morley refers to the fact in the Appendix to the collecte
edition of his Indian speeches, and an importaut communication on the subjeot.
is to be found in the ‘Letters of Queen Victoria,’ Volume III. Writing to
the Earl of Derby under date 15th August, 1858, Her Majesty said : —

*The Queen liss asked Lord Malwesbury to explain in detail to Lord Derby her objections
‘to the draft of Proclam -tion for India. The Queen would be glad if Lord Derby would write
it himself in his excellont language, bearing in mind that it isa female Bovereign who speaks
to more than one hundred milliuns of Eastern people on aesaming the direct goverument over
them, giving them pledges which her future reign is to redesm, and explaining the principles
of her government. Such a document should breathe feelings of generosity, benevolence, aad
religious feeling, pointing ont the privileges which the Indisns will receive in being placed on
an equality with the subjects of the British Crown, and the prosperity following in the train of
civilization.’

“This very remarkable document clearly shows that Her Majesty took a
great personal interest in the matter, and I have the authority of Lord Morley
that ¢ the last sentence of the Proclamation was the Queen’s’. Curiously, in

~ gpite of the declarations made in the said Proclamation, when many years later
a controversy arose in regard to the amendment of the Oode of Oriminal Pro-
ocedure about certain matters whioh I need not refer to in detail at present, * ,
& distinguished predec-ssor of my fricnd, the Hon'ble 8ir George Lowndes—
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Sir -James Btephen—expressed certain views about it which gave a very
rude shock to the people of this country. Sir James Stephen propounded
the view that ‘the Proclamation bas no legal foroe whatever’, and that
though ‘as & ceremonial, the Proclamation may have been proper, but in
any other point of view it is a mere expression of sentiment and opinion ’.
This declaration of an ex-Law Momber gave a profound shock to the people
of this country who had come to regard Her Majesty’s Proolamation as a
solemn egledge given on a very memorable ocoasion. The matter naturall
attracted very great attention, and I find frcm the Proceedings of this Council
that when the gebate oame to be summed up by the President, the late Lord
Ripon, to whom India will always be giateful for the many reforms he
introduced, made these.very striking observations on the views expressed by
Sir James Btephen:—

¢ When Sir James Stepllen goes on to maintain that a Proclamation issmed by the
Sovereign of England and of India is only a ceremonial . . . . 8 mere formal
viterance of sentimental phrases of no binding force or practical effect whatever, 1 cannot too
empathically express my dizsent, To me it scems a very serious thing to put forth to the peoplo
of Indiaa doctrine which renders worthless the solemn words of their Sovereign, and which
converts ber gracious promises ., '+ . , . . intoa bollow mockery.

¢ The document is not a treaty —it is not a diplomalic instrument ; it is a declaration of
principles of government which, if it is obligatory at™ all, is obligatory in respeci to all to
whom it is addressed. The doctrine, therefore, to which Sir James Stephen has given the
sanction of hisauthority I feel bound tn repudiate to the utmost of my power. It seems to me
to be inconsistent with the character of my Sovereign and with the honour of my country.’

"¢ These are noble.words, hobly sgoken. Some years later the matter again
came up, in a different form, in this Council 'This time it was not about the
effect or validity of the Proclamation as a whole, but ahout certain words in it
and it was Lord Curzon, who, speaking in the course of his seventh Budget
debate speech on the 29th of March, 1805; with reference to certain ohservations
of my late lamented leader, Mr. Gokhale, said :—

‘He (Mr. Gokhale) . . . . . . ... . . . referred to the Act of 1833
and to the Queen’s Proclamation of 1858, Iam familiar with both those documents, and I
also remember—which those who quote them sometimes forget—that the Jate Queen’s words
contained & qualification, not indeed modifying their generosity, but limiting their application
by the necessary tests, firstly of practical evpediency, and, secondly, of personal fitness ’,

“ My-Lord, these words of Lord Ourzon also were regarded by His Majesty’s
Indian subjects as unduly emphasising, if not practically imposing, an unwarrant-
ed limitation upon the Queen's Proolamation, and the matter attracted the
attention of the then Secretary of Btate Mr. John (now Lord) Morley, with
the result that shortly after Lord Ourzon’s dpronounoesment, Mr. Morley,
speaking in the House of Commons, in 1906, said :~~ ‘

. *T think those words ‘ so far s may be’ havo been somewhut misinterpreted in the past.
1 do not believe that the Ministers who advised Quean Victoria in framing one of the most
memorable documents in all our history meant those words to be construed in » parrow, -
restricted or pettifogging sense. I do not believe that Parliament ever intended this promise
of the Queen should be construed in any bat a liberal and generoas sense *,

“#] have referred, my Lord, briefly to the historical facts and incidents
abont Queen Victoria’s Proclamation so-that it may not be possible in future
for any one either to impugn- the validity or try to limit the scope either of
Queen Viotoria’s Proclamation or the Proclamation of our King-Emperor
George V.- ,

“ Now, my Lord, I do not think I should detain the Council at any length
on & question of this character, which is non-controversial, and I shall say a few
words about the Proclamation itself. The Proclamation, as I have said in the
Resolution, lays down noble and lofty declarations of policy, and 1 particularly
iovite the attention of 'thoOonnoi{to paragraph B, for reading out the whole’
of which I make no apology :— :

‘ With the same sympath and with redoubled interest I shall watoh the progress along
this road. The path will not be easy and iu the march towards the goal there will be nced of

perseverance and of mutual forbearsnce between all sections aud races of my people in India,
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‘I ain confident that thoss high qualities will be forthcoming. I rely on the new
popular assemblies to interpret wisely tho wishes of those whom they represent aud not to
fo:set the ioterests of the masses who caunot yet be admitted to frauchise. I rely on the
leaders of the people, the Ministers of the futare, to fuce responsibility and endure misrepre-
sentation, to saciifice much for the common interest of the State, remembering that troe
patriotism transoends party and communal boandaries and, while {etniuiug the confidence of
the legislatures, to co-operste with my officers for the common'good in sinking unessential
differences and in maintaining the essential standurds of a just and genevons governmeot.
Equally do 1 rely upon my officers to respost their new colleagues and to work with
them 1n harmony and kindliness ; to assist the people and their representatives in an
orderly advance towards fres institutions; aud to find in these new tasks w fresh
opgortanity to fultil, as in the past, their highest purpose of faithful service to my people.’

1 do not think, my Lord, if I may say so without the least impertinence
to my King-Emperor, it possible to have put better in one short paragraph ideas
of such profound wisdom affecting the ourrent and even future problems of
this country. If only both the races in India—His Majesty’s British subjeots
and Indian subjects will constantly keep these words of wisdom in mind and
proceed upon the lines laid down by His Majesty, I am sure we shall be all
the better for it in future.

“My Lord, I have been all my life a staunch—a very staunch—optimist ;

although I have for many years seen tho country pass through stages of

political repression whioch have placed, from time to time, a very great strain
on our loyaltyto our King-Emperor's Indian Government. But in spite of
all that 1 have always believed that, notwithstanding the repressive measures
and the misguided policies resorted to by the Indian Government, our King-
Emperor’s rule is the one great instrument of our political salvation, the one
mighty lever by means of which the people of India will'be raised to a higher
destiny and to their right place in the scale of nations. It is, therefore, that I*
feel enthusiastic about the King-Emperor's declaratious of Holicy in his great
Prcclamation. I am sure His Majesty’s officers also will obey the Royal
command and respect the Royal wishes. His Majesty very properly says
that India is on the threshold of a momeotous epoch in her history. ‘A new
era is opening,’ says His Majesty and I for mi part am quite prepared to
obliterate the past if His Majesty’s officers in this country also will turn over
a new leaf. It seems to me, my Lord, that what is wanied now, is that all
sections of the people, all His Majesty’s subjeots, should really co-operate in
the right spirit. ‘ Unfortunately co-operation’ in the past, if I may say so,
has often been misconceived a.n(f, misconstrued I am not talking of places
like Qalcutta, Madras or Bombay, or Provincial capitals where exists influen-
tial public opinion; but in the mufassal—whioh means practically the whole of
India—oco-operation has often been regarded by the olicials as more or less
- synonymous with subservienoe on the part of non-officinls. I earnestly

.hope that the words of His Majesty that his officers will in future treat their
non-official colleagues as their equals will be keptin mind by them; and
if this is dome I am sure the chances of misundorstanding between the
two seotions will be materially reduced. The situation demands great for-
bearance on both sides, and I sincerely wish that both will rise to the occasion.
It seems to me that in the oritical period of our trial, both officials and non-
officials should keep in mind the memorable words of the great American poet,
Lowel, which are singularly appropriate in view of the King-Emperor's
injunctions in his Royal Proclamation :—

¢ New oocasions teach new duties, time makes ancient good uncouth; /

They must upward, still and onward who would keep abreast of Truth ;

Lol before us gleam her camp-fires, we ourselves must pilgrims be ;
Launch our Mayflower and steer boldly through the degperate winter ses,
Nor attempt the future’s portals with the past’s blood-rasted key.’ ”

The Hon'ble Mr. Surendra’ Nath Banerjea :—*My Lord,

I desire whole-heartedly to support the Resolution which has been moved by
my Hon'’ble friend, My Lord, it seems to me that thereis peculiar appro-
riateness in our moving this Resolution and in this Council adopting it.
l6Ve are & Legislative Council, the highest Legislative Council in the Indian
Empire, and when we speak with a united voite we impart to it an authority
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which does not belong to any other similar body in the land, My Lord, it
is our high and appointed function to guide the Kublio mind of India and to
give it alead and a direction. 'Weo have performed this duty in the past with
dignity and success, When afler tho publication of the Montagu-Chelmsford-
Scheme the country was dietracted with a babel of tongues, we in this
Legislative Council adopted a Resolution, a praclically unauimous Resolution
declaring that the recommendations contained in that Report represented
a substantial and definite stage lowards the progressive realisation of
responsible government. Our lead was acceptec} by the country, Similar
Resolutions were passed by other Legislative Councils, and they had a sobering
effeot upon public opinion ; and now, my Lord, it is our duty to expressa
similar opinion with regard to the Royal Proolamation, which we hail, and I
am sure tho country will hail, with enthusiastic gratitude.

“ My friend, Mr. Sinha, says in bis Resolution that we desire to convey -
to His Kla-jesty the expression of our dutiful homage, our loyal devotior,
our profound gratitude for the Proclamation of the 28rd Decemnber -last. My
Lord, the Proclamation, in the terms of the Resolution, sets forth lofty
principles of government and a great policy for the guidance of His Majesty's
officers in order that they may belp us to rear up the fabrio of self-government
in this country, so that India may take her place a8 an equal partner among
the self-governing Dominions of the Crown.

“ My Lord, that is only one aspect and perhaps not the only or the most
important aspeot of the Proclamation. Iam sorry to have to say that my
friend’s Reselution makes two notable omissions. One of these he has tried
to correct. The first point which I should like to advert to is the absence
of all reference Lo the general amnesty granted to all political prisoners so

£gh the public safety. My friend says that it is a transient
feature. I hold thatit-is a permanent factor which will Lhave a profound
effect in tranquilising the situation and preparing the public mind for the
sucoessful working of the Reforms Scheme. It is of suoh paramount
importance that in my judgment, and I am sure in the judgment of this
Council, it ought to find a place in the Resolution itself.

v ““Another point which I desire to refer to, is that no mention is made in
the Resolution of the service of Mr. Montagu and Lord Sinha, and whatever
sentiment of gratitude we may fcel or express towards them, a similar measure
of gratitude is due to your Excellency for what you have done in conneotion
with the Reforms Act. ' :

“My Lord, Lord Binha has let us into the secrets of his prison house. In one
of the very first speeches which he delivered at Bombay he told us that the
message of the 20th August 1917 was largely due to your Excellency’s initia-
tive, and that %our Excellency came out to this country with that message in

our pocket. Furthermore, but for your Excellenoy the Montagu-Uhelms-
¥ord Report would not have been dealt with or acvepted by the official world,
in the way it has been. Lastly, when the Bill became law, your Excellency
wired to tﬁe Becretary of Stato stating that you were prepared to work it in
a loyal and cordial spirit. We thus owe & great dea) to your Excellency
in this conneotion. nder unto Caesar the things that are Oaesar's. In

olitics let us be fair-minded, generous, just to all. My Lord, we .have
giﬁerences with your Excellency’s government, profound differences in regard
to Punjab and other matters. But here- we are dealing with a Proclamation
which concerns the Reforms Act and the issues connedted therewith. In regard
to the Reforms Aoct, your Excellency has rendered great service to India and
therefore I repeat render unto Caesar the things that are Caesar's. Our ack-
nowledgments are due to your Excellency, and I am glad that I am able to
make them publicly here from my place in the Legislative Council.

“ Then, my Lord, there is another omission to which I desire to call my
friend’s attention. Nothing is said about the approaching visit of His Royal
Highness the Prince of Wales to thie country. The Proclamation announces
that fact ; and your Excellency was pleased to allude to it in the concluding
words of that speccli to which we listeped with so much interest and admiration.
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I speak the seusc of this Council, T may add the sense of my countrymen at
large, indeed of all sections of the community, European and Indian, official and

non-official, when I say that we welcome the announcement and shall feel

- profoundly grateful for the visit, and that when His Royal Highness the

Prince of Wales comes to Indis, he will reccive an enthusiastio reception

from all scctions of our vast and multitadinous population. It will indesd be

a weloome in conformity with our traditions and loyalty, and of devotioa to the

+ British connoction, :

“ My Lord, the Proclamation is not merely a repository of lofty prificiples,
- or of a noble policy ; it is something more than that. It embodies an Aot
of Parliament galvanised into a living and beneficent instrument of govern-
ment by the vivifying breath of sympathy and of lofty statesmanship. My
Lord, the Proclamations of the past were more or less in thc nature of
pledges to be carried out in the future; the Proclamation of to-day stands
on & different, and if I may be permitted to say so without irreverence, upon
a higher fooling. It confers a Eoou at once, and it is the greatest of earthl
boous which it is in the power of any Government to confer, and the full
measure of it is placed in sight and to be won by our own patriotic efforts and the
vindication of our capacity for responsible government. My Lord, a gift is also
a trial, and we shall soon be on our trial. .A privilege connotes an obligation
- which wo shall have adequately to discharge, not indeed as has been suggested
in some quarters by ap agitation to be started at once, but by solid work, by
" the justification of the trust that is reposed, and by the consolidation of the
privilege that is conferred.

{ “'My Lord, the hour for the final verdict will soon come ; it may come
in ten years but what are ten ycars or even less in the life-time of a Nation ?
When it does come and judgment is pronounced before thejeyes of all India and
of the oivilised world, I trust it will not be said of us that we were tried and
found wanting. ‘ .

“ My Lord, what is the central idea of the Proclamation; what is it that
imparts to it its distinctive character and complexion P It is set out in a few
pregnant words by His Gracious Majesty. His Majesty recognises that the
people of India have the full right to direot their own affairs and to safeguard
their own interests. The whole of the Proolamation is addressed to the

eneration of a set of conditions which will secure the same. His Majesty
invites us, the people of India, invites the European community, invites
the officers of Government, to unite for the oreation of an atmosphere
of content ment, of peacefulness, of mutual frust and of mutual esteem which will

ave the way for the harmonious and successful working of the Reforms
Scheme. ¢ Let by-gones be by-gones’ is the resounding note of the Proclama-
tion. Let all irritation, all bitterness be obliterated, let co-operation be the
‘watchword of the new era, and henceit is thata general amnesty has been
proclaimed of all Jmlitical prisoners, such as may be compatible with the public
safety. My Lord, I have heard it said that your Excellency should not have
been empowered with discretion to determine the manner, the measure and the
extent to which theact of Royal clemency should be exercised. Those who
argue in this way seem to forget what is the obvious, natural presumption, in
* this case, namely, that your Excellency must have been consulted, must have
been & consenting party to the provisions of this act of oclomency. For
myself, I will say this, that oclemency has .been exercised on a
generous scale ; if there are complaints it is open to. the aggrieved parties or
their friends to bring them to the notice of the authorities, and I am sure
they will receive sympathetic and careful oonsideration. My Lord, the
Proclamation makes an appeal to all of us, it lays a special mandate upon . the
representatives of the educated community., ‘We have been invited by His
Majesty to safeguard the interests of the masses because they do not possess
the franchise. Let me say this on behalf of my educated countrymen that
we shall scrupulously carry out the Royal behest, not only because it is the
mandate of our Sovereign, but also because it is entirely in accord with our
own deep-rooted instinots and with the trend and tenour of our .pust activities,
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“ My Lord, the educated community ever since they have felt the first
throbbings of national life, have constituted themselves as the appointed guar-
dians and proteotors of their uneducated countrymen. In their Congresses, ih—-
their Conferences, from their public platforms, in their publio prints, they have
in soason and out of season advocated measures for the beuefit of the masses.
They have pressed for the. extension of primary education, for the
reduction of the Salt tax, reform of the Police and of the jydicial systems,
and otRer kindred matters calonlated to ameliorate the condition of the masses.
Therefore I repeat that in loyally carrying out the Royal mandate, we shall
only continue to act in accordance with our aims and traditions.

“My Lord, the Proclamation announoes the birth of a new era. Itsays ‘a
new era is opening. Let it begin with a common determination among my
peo&le and my officers to work together for a common purpose’. In so far
as the educated community are concerned, we shall loyally ocarry out that

mandate, and I am sure tltat the officers of Government and representatives
of the European community will do the same. For goud or for evil, for good as
I believe, Indians and Europeans have got to live together in this country, as
fellow-citizens of a common Empire. Let us live together in peace and amity,
in the cultivation of those friendly relations which alorie can make for our mutual
advantage and our mutual prosperity. We, the educated community, are pre-
pared to extend the hand of fellowship and friendship to the servants of the
Government, to the representatives of the European community. I ask them to_

grasp it with alacrity. We are prepared to make the first advance. Are they
prepared to reciprocate the sentiment and to do likewise ? T am sure they will,
for I have reason to believe that there is a movement going on in Calcutta for
a good and friendly understanding between Europeans and Indians. As for
. the Civil Bervice, they have had a great past. They have built up the fabric
of stable government in this country. A higher task now awaits them. They
will be our helpmates, our comrades, our colleagues in the more exalted function
of rearing up the nobler edifice of constitutional freedom. That will be their
magnum opus, their greatest achievement, whioh will throw into the shade even
the glory of their past work, Well, my Lord, one word more and I have done.
Let Europeans ans Indians, officials and non-officials, enter at the bidding of
our Sovereign into a solemn League and Covenant of fellowship and friendship,
consecrated by common and devoted service rendered to this great and ancient
land, which in the oase of many of us is the land of our birth, in the case
of others the land of their adoption, and in the case of all, I hope, the land of
their love whose destinies are indissolubly inter-linked with those of the greatest
and the freest Empire that the world has ever seen, presided over by our
gracious Sovereign whose Proclamation has enthroned him in the hearts of the
people whom he loves so well. With these words, my Lord, I desire to support

the Resolution.”

[At this stage the Council adjourned for Lunch].

I

16 r.x. The Hon'ble Sir Gangadhar Chitnavis:—*My Lord, I
beg to support this Resolution. Among the many measures and acts designed
for the good government of India and for the contentmentand encourage-
ment of the people, none can lead to better results than the histofic
Proclamation of His Most Excellent Majesty, ushering in a substantial
measure- of  constitutional reforms, having for their objective the gradual
evolution of self-government in India. Like the Pronouncements of Queen
Victoria and King Edward of blessed memory, His Majesty’s Proclamation
is marked fot only by sympathy and love for the people, but by an active
desire to help on t{lei'r political development. British Indian history has been
noted throughout by a benevolence on the part of the administrators, but the
noblest part has always been played by the Monarchs of England. If I may be
allowed to say 8o, this Proclamation of His Majesty expresses the Sovereign
will and desire for Fenerosity in DBritish Indian Administration and
self-respect in national policy. 'This country has always been a sacred



RESOLUTION ZE HIS MAJESTY'S PROCLAMATION ON 617
REFORMS. -

[ 80TE Janvary, 1920.] [;S"ir Gangadhar Chitnavis; Mr. Jaffer.)

trust to our Bovereigns ; our interests have uniformly been a matter of personal
concern with themn., They have never lacked the will to adjust the Indian
constitutional machinery to changed conditions. The Royal Proclamation
under discussion is a welcome development of His Majesty's message of hope
and sympathy of 1910. It will now be for us to justify Ilis Mnjesty’s hopes
by a grateful appreciation of his motives, by the wisdom of our action, by
mutual forbearance, and by the adjustment of conflicting interesﬁ of the
different communities ; to fulfil the high expeotations .of His Majesty’s
Ministers ; and to fit ourselves by restraint, moderation, sacrifice, efficient
discbarge of duty and foresight for complete self-government within the next
fow years—a consummation so near the heart.of His Majesty.

“ My liord, speaking on this Resolution, a reference cannot honestly be
omitted to the authors and initiators of the Reforms with which it is associated.
‘We must gratefully recall and appreciate the great and important services of
Mr. Montagu, and, as has been well said by Lord Sinha in- his speech in Bombay,
the equally great atd important part your Excellency played in the; initial
stages, espceially the part you took in inviting Mr. Montagu to India, and in
making him disouss thess reforms with the eseo;)le and enabling him to see
for himself, how eager the people, the educated among them wure for some
advance in the constitutional development of the country. The King- Emperor
has appealed for harmony and co-operation in actual working. Mr. Banerjea
has, in the very excellent language at the end of his speech, appealéd through
this Council to his countrymen to give effeot to this Bovereign desire of the
King-Emperor. T beg to endorse every word he has said, and I hope that
his powerful words will have the desired effect, and all parties and communities
will join togetber to make the Reforms a great success,” . N

The Hon'ble Mr. Jafter :—* My Lord, we, in this country, have 5.18 r.x.
always hailed, with the highest reverence, and oherished with the deepest
loyalty, tho utterances and pronouncements of the British Sovereign with
respect to the policy of His Majesty’s Government, in connection with the
status and progress of the Peopla of India. With their traditional attach-
ment to the Throne the Indian People have combined a reasoned conviction
about the beneficence of their Bovereign, whose words have ever worked® as a
charm upun the minds of all classes and creeds in this country. Th
Proclamation of 1858, issued by the Queen Viotoria of blessed memory, was
held in India as a great Charter, in faot, as their Magna Charta. The gracious
assurdnces, conveyed through that Charter, buoyed up the people with
hopes, through favourable and unfavourable ciroumstances, and through
reverses and disappointments. The Proclamation was issued af a time when
the country had just emerged from a national calamity of a serious charaoter,
and the maochinery of administration had Leen adopted to the changing
surrounding conditions. It not only assnaged sore public feelings, but
opened to the people new paths of racial equality and politival opportunity,
for national progress. For aboui two.generations the Charter of 1858 was
appealed to asa sacred source from which the rights of people flowed and
popular faith in its promises seldom dimmed, though, in practice, it had
become ineffective. !

“ My Lord, the gracious Proclamation of His Majesly the King-Emperor,
has a still greater significance, and will find an abiding place in the hearty of
His Majesty’s loyal subjects, of every class and creed. That Proclamation,
coming, as it does, at a momentous stage in the history of this ancient
land, breathes the spirit of generous: appreoiation for the gbpirations of the
Indian people, is instinct with sentiments of Imperial % good-will -and
benevolence, and is full of inspiration for officials and wnon-officials, who
bave loyally and wholobeartedly to carry out tho policy laid down for their -
guidance. Tbat Proclamation has announced the inauguration of a new era, ' «
and interpreted, to Indian officials, the duty which devolves upon them in
waking the Reforms a success. M{ Lord, the Royal Proclamation heralds a
new epoch in the development of India's destinies, and, therefore, very
opportunely indicates tho lines along which His Majesty's officials and
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Indians must work, if that epoch is to bring progress and happiness
to the country. Opinions may differas to the length to which the Reform
Act will take us in the path of constitutional freedom, and of elevation
of national status, But there is a general agreement that the Reforms
constitute a substantial advance; and are calculated to give India full
responsible government, and an equal status in the Empire, at an
early date. In order that this consummation, should be successfully accom-
slis ed, His Majesty the King-Emperor has sent us an inspiring message,
irecting us officials and non-officials to work in harmony and to the best of
our ability to make the most o®the Reforms. On behalf of ‘the people and
especially of the Mahomedan community, whom T have the honour to
ropresent in this Oouncil, I beg leave to give the humble but strong assurance
that the Royal Proclamation has evoked a loyal and hearty response, and
I trust similar sentiments will prevail on the official side. The country is
profoundly grateful to His Majesty for the gracious, inspiring, and encourag-
ing Proclamation and this Oouncil will only be doing a plain duty in giving
expression to its own, and the people’s abiding devotion to the Throne, in

cconveying the Nation's heartfelt gratitude to the King-Emperor for the

generous and stimulating message. With these words, my Lord, I support
the Resolution.”

The Hon'ble Maharaja Sir Manindra Chandra Nandi :—
“My Lord, I rise to accord my whole-hearted support to, the Resolution which
has just been placed before this Council and which, I am sure, will meet with
its cordial and enthusiastic acceptance. The Proclamation of His Gracious
Majesty the King-Emperor, iesued on the eve of the last anniversary of the
nativity of the Prince of Peacc, marks an important landmark in the annals of
British India, ard is a unique eventin the history of my land. It has been
hailed with 8bounding gratitude by the people in all parts of the country and
a profound impression, wholesome and inspiring in its effeots, has been
produced upon the public mind which augurs well for the success of the great

. constitutional experiment upon which the country is about to be embarked.

“Truly, it may be said that the Royal Proclamation of the 28rd December
19019, constitutes the greatest of our political and constitutional Charters.
It hns, therefore, been received with an outburst of loyalty from the people and
a demonstration of good-will, the like of which has seldom, if ever, been
witnessed in any generation. For the first time, it is felt that a Charter has been
granted by the Sovereign, not of promises but of deeds, which, in the fulness of
time, are destined to be fruitful of glorious results. Not many years ago, His
Majesty the King-Emperor delivered to his people in India a message of
‘Hope.’ That message now stands vindicatel by the Charter of living deeds
which has recently been vouchsafed to us, and which will be generally regarded
88 one of the most precious milestones in our road to Progress.

« % The Preclamation announced to us the Royal assent given to the most
momentous measure ever introduced in the British Parliament for the govern-
ance of India, and definitely sets seal to the purpose of British policy in leading
India to take her due share in the progressive march of Nations. For the first
time in the history of this ancient land, India is mow being made safe for
demoocracy, and the first step towards this goal has now been defivitely taken.
England has done her duty 1l)'ny us now, and her august Sovereign has announced
ber new policy ir this country in the most gracious Proclamation which is just
.now under our consideratiou, and it is our beholden duty to thank His Majesty
for this Proclamation and to justify the trust and responsibility reposed on us.

“Then, again, my Lord, I must say that this Proclamation has cleared
the air tv a very gratifying extent in another direction. The amnesty granted
to a very large number of detenues and political prisoners all over the country

. has taken a load of anxiety from the mind of the people. Ihave no doubt that

most of theso men will now prove themselves very useful membors of society
end worthy citizens of a now Empire, and justify the hopes of our King-Ewperor.-
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¢ A new era is opening before us,’ ohserves His Majesty. *Let it begin with

a common determination among my people and my officers to work together

for a common people.’ I hope we shall all be inspired by this Royal sentiment

and succeed in creating a new and puissant state in the heart of Asia.

“Let us go forward to our new destiny with hope and confidence The
terms in whioh the Proolamation has been couched betoken statesmanship of
a high order, and show how the heart of the Bovereigu beats in unison with
the aspirations and feelings of his loyal subjects in this country. No more
appropriate and graceful terms could be conceived to bring the Royal mgssage

" right 10to the heart of the ptople, and impress them with the good-will and
sympathy of the Bovereiza. No riore fitting prelude could be imagined to
herald the new era with the best and most hopeful promises of sucoess. From
the hearts of millions of our people, thereforc, goes forth the prayer to the
footstool of the Almighty for the long life of His Majesty the King-Emperor
who has enthroned himsclf in their love, estcem, and gratitude, and also for
the ptosperity of the great Empire to which it is our high privilege to belong.
In conclusion, I desire to associate myself with what Mr. Banerjea has said
about your Excellency’s part in the introduction of the Reforms. Posterity -
will remember it. The same observations will apply to Mr. Montagu and to
Lord Sinha also. In the name of the Zamindars anc{ Landhbolders of Bengal, I,
therefore, heartily support the Resolution and wish its unanimous acceptance
and anxiously welcome the arrival of our Royal guest the Prince of Wales in
India in November next.”

The Hon’ble Sir Fazulbhoy Currimbhoy :—* My Lord, asa280r.x.'
representative of the Indian commercial community I have pleasure in support- .
‘ing the Resolution. The All-India Industrial and Commercial Conference,
which held its session last week in Bombay, unanimously passed resolutions
which I bad the honour of putting from. the Chair, expressing their heartfelt
titude for, the Royal Proclamation and also welooming the Reforms. I have
little to add to what I said on that ‘occasion. I fully endorse the views ex-
ressed by my revered iriend Mr. Banerjea in support of the Resolution, and I
ve great pleasure in supporting it. ”

The Hon'ble Raja Sir Rampal S8ingh :—“ My Lord, I desire 3.315.x.
to associate myself with my friend the Hen'blo Mr. Sinha aud to extend my
cordial support to the Resolution that has been moved by him. The Royal
Proclamation which has been issued by His Majesty is a new Charter of liberty -
to the Indian people, and we cannot too highly appreciate its contents, Its
liberal -und generous terms, the noble and lofty policy which it lays down,
and the wise and far-reaching priuciples whioh it emhodies, and above all the
counsel of co-operation which it embraces, are all worthy of our Bovereign,
and have gone deep into the hearts of the pcogle. ‘It is a matter of very
great gratification to India that her beloved Bovereign is ever so watohful of
the progress and advancement of his Indian subjects, and that India ocoupies so
prominent and high a position in the heart of His Majesty. It now rests
-with India to prove worthy of the atfainment of the goal that has been set
bofore her. The full realisation of that goal is now in our hands and
lies in the maoner in which we may discharge the duties and responsibilities
that have been thrown upon .our shoulders by fhe Reforms Act. His
Majesty, out of love and affection for the Indian people and the deep
interest that he feels in their welfare, has ‘not failed to point out the
easiost and shortest route to reach that goal It is by co-operation not only .
between officials and non-officials, but also between the different communities it
inhabiting this land. His Majesty’s gacious advice js that co-operation <t
should be the keynote in the administration of this country.. We Indians, * ..
ag in duty bounj, rendily and whole-heartedly respond to the bidding. That ’
advice shall be our guiding-star, and let us hope that no racial prejudices or
uncalled-for patriolism or bureaucratic tendencics shall be allowed to mar
the even progressive course of Reforms towards the desired goal.” ’
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The Hon'ble Major Malik Sir Umar Hayat Khan :--* My
Lord, on behalf of the Muhamnadans of the Punjab I cordially support the
Resolution. They have fought in every theatre of the war with distinction
and it was one of their class who carned the first Victoria Cross among the
Indians. They have extensively contributed to the Forces of the Crown before
and in the war, and have always-stood the test even when asked to fight with
their own co-religionists.

“As they were instrumental in achieviug the victory for the Allied Arms
and the fame and name for India whose services have been amply recognised
by His Graoious Majesty's Government by the Proclamation as well as various
other recognitions namely allowing her a separate represontation at the Peace
Conference, etc., they should take the foremgst place in offering their respectful
thauks, ‘ '

“Tt will not be out of place to put in a word on behalf of the martial classes
of India in general, and the Panjabis in particular, that their represevtalion
on the Provizoial as well as the Imperial Council should be properly vouchsafed
to them. I have seen a large number of them lately and some of the leading
representatives of these classes who arc under the impression that their interests
would not be adequately represonted. But, 1 think, your Lordship’s pronounce-
ment this morning will cheer them up aud we may safely hope that they will
get their due share.

“I would strongly urge that some provision should be made that the
business of the Councils, particularly in the li’rovinces at least for a time, may
be carried in vernacular, so as to admit such membermas are in close touch
with the masges to be able to come forward to voice their feclings. These
classes should be represented by their own men. ?

“If the above-mentioned olasses which form the bulk of the population are
given to understand that Government svill not forget them even if they do not
agitate but live as peace-loving subjects of His-Majesty’s Government, they
will remain satisfied.

“In the end I would urge that rules should be so framed that when the
boon of Reformns is bestowed upon the country, which is meant for the whole
population, it may not go to any one clasi. In conclusion, I once again
cordially support the Resolution.” .

The Hon'ble Sardar Bahadur Sardar Sundar Singh
Majithia :— My Lord, I rise to support the motion of my friend the
Hoo’ble Mr. Sinba and join with him in tendering on behalf on His Majesty’s
loyal subjects of the Punjab their dutiful thauks for the passing of this great
historio measure which entrusts to the elected representatives of the people a
definite share in the government of the country and points the way to full
responsible government hereafter. Ivdians are proud to belong to the Empire
of an Emperor whose house has always kept the welfare of its subjects at
heart. 1n 1858 when the British possessions in the East passed under the
direct sway of the Crown, the venernble Queen Empress, known as Queen
Victoria the Good, issued a memorable Proclamation—the first Magna Charter
of India by which Her Majesty assured to her Indian subjects full religious
freedom and equa! andFimpartial protection of the law and the maintenaunce,
unimpared, of the principles of humane and equitable administration.
The present epoch-making Proclamation is an event which will go down to

osterity as a land-mark in tho history of the Country, and will be remembered

y the people with deop gratitude, thereby granting to them the right of
directing aud safeguarding of Ler interests and the control of her domestic
affairs. This is the highest gift that a civilised Government ocould give to a
people under its control.

“ We know, my Lord, that it is a high responsibility which is being placed
upon the shoulders of the people, and England can well be proud that she wil
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sce her charge performing thesc duties sucoessfully. Her work in the past
must eventually fit us for this, During the first stages, however, there may be
mistakes made, but these are inevitable, as no child can learn to walk and stand
upon its Jegs unless it has had the experience of a fall. Experience thus
gained breeds confidence and future pitfalls are thereby avoided.

““In the advancement of a country time must necessarily elapse.before the
complicated machinery of government works smoothly and without any hitch
or mishap in new hands. Iam not one of those w{o will be disappointed
at delays which in political advancement are inevitable. Everythin
will depend, my Lord, upon the spirit in which these Reforms are worked, an§
the devotion and perseverance that are brought to bear upon them. We,
therefore, realise the -necessity ofifull harmony, kindness and co-dperation

" between the officers of Government and the representatives of the people. It
is necessary that this should exist.

“1 am, bowever, sorry to mske one remark, but I would be failing in my
duty to my community, to which I have the honour to belong, if I were to
omit doing so. The Bikhs have felt very great disappointment at the share
allotted to them under these Reforms in the various Counoils,}bothImperial and
Provinocial. There would have been no ground- for complaint if the representa-
tion of al) the communities had been based on numerical strength, but once
the claims of important minorities for special representations having been
conceded and recognised, my community feel very keenly that similar
principles of representation have not been applied in their case as have heen
applied in the case of the Mohamedans where that community numeriocally
forms a minority. Let me hope that something will still be done when rules are
made under the Aot to meet the claims of the community which has been
foremost in their service to the Empire ever since their conneotion with the
British.

“How I wish that the time may come when the people are able to rise

higher above petty class differences, which unfortunately do exist at present in. |

some form or other, and reach that ideal stage of advancement when the
interests of the country will be equally dear to all communities, and all bear
in mind in the words of the Proclamation that true patriotism transcends party
and communal boundaries and that common good demands the sinking of
unessential differcnces, not only in words but in deeds, and in the maintenance
of essential standards of just and ge government ; and that all, whether
representatives of the people or the officers of the Government, work hand in
hand for the common good of the country. -

“I sincerely join my veuerable friend the Hon’ble Mr. Banorjea in
his ideas and sentiments expressed to-day and in offering your Excellency and

Lord Sinha our bearty and most sincere thanks for the memorable Act”of

Parliament. _

“In offering my humble duty to His Majesty the King-Emperor and in
extending our most sincere and cordial welcome to His Royal Highuess the
Prince of Wales, the heir apparent to the throne, I heartily join in the prayer
to the Almighty- that by lgis Grace and Guidance India may follow the
paths of wisdom and righteousness, and that this great and generous boon may
lead to greater prosperity and contentment of the people, and that India may
become & worthy member of the British Commonwealth.”

‘9enercus’

: The Hon’ble Khan Bahadur Mir Asad Ali:~“My Lord, 3.4 ».x.

I have much pleasure in associating mgsell’ with those who support the Resolu-

tion which is before the Council. In doing so, I may be permitted to say that

the King-Emperor's Proclamation has been cordially received by the Indian .

‘communities of all shades of opinion.. We are deeply grateful to His Tmperial -

Majesty the King-Emperor for the Royal Proclamation, and this Proclamation
is, in my opinion, largely due to your Excelloncy’s initiative in the matter of
- Indian reforms, I think, m rd, itis my duty to support the Resolution

both on my own behalf and on ehalf of my community, and I, therefore, tender .
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our sincere and loyal devotion to His Majesty the King-Emperor. As far as
I know the Mubammadans of the Madras Fresidency are quite satisfied with
this Act, and thcy hope the Madras Government will have due regard to the
safeguarding of their interests.”

The Hon’ble Mr. W. E. Crum:—“ My Lord, while discussions
ou the Government of India Bill werein progress we opposed many of its
principles and we crisicised certain of its details; but now a new scene has
come. The Bill has becomean Act and has received the Royal assent.

“ can assure Mr. Burendranath Banerjea and every other member of this
Council tkat my community will do everything in its power to make the Aot a
real success ; and I go furtber aud I say that should our doubts prove ua-
founded and should this period of trial be & success, as we all hope it will be,
India will not find us backward in agreeing to such further advancement as
may be found advisable. My Lord, I bave great pleasure in supporting this
Resolution, because, I think, we must all agree that the future ofIndia must lie
in eventual responsible governnient and political frevdom a8 an equal member
of the British Commonwealth.”

The Hon'ble Mr. Nigel F. Paton:—“ My Lord, although in the
very fullest sympathy with the Resolution before the Council I had not intended
to say anything in regard to it. But after the stirring speech of Mr. SBurendra-
nath Banerjea I feel it to be my duty to say how whole-heartedly and unre-
servedly I respond to the appeal which he has made to our community for co-
operation and unity. I endorse all that Mr. Crum has just said, and I think I
can confidently assure the Counoil that nothing will be wanting on the part of the
non-official European community to give reality and success to the far-reach- ,
ing principles and intentions of the Reforms which have just been passed.”

The Hon'ble Raja of Kanika :—“My Lord,I rise togivemy
most loyal and cordial support to the Resolution. The momentous Proclamation
recently issued bﬁ His Gracious Majesty the King-Emperor of India has come
to us as a new Charter of oar rights and all India is deeply grateful for it. The
deep and earnest sentiments of affection and the highest statesmanship which
run through every line of the Proclamation could not fail to appeal to the
hearts of the Indian people, and we, as ff¥bbers of this Oouncil, would be
failing in our duty if we did not take the earliest opportunity to record our
sense of dutiful homage and loyal devotion to His Imperial Majesty for
His gracious Proclamation. The felicitous language, my Lord, in which the
Proclamation is couched is such as only a King could write, and the unique
occasion of the Proclamation which marks a new epoch in the history of India
has been most fittingly crowned by His Majesty's gracious Proclamation.

“ My Lord, His Majesty, by his Proclamation has just made history and

a very glorious chapter of Indian History has just now been ushered in. God
grant that the earnest hopes expressed by His Majesty in the Proolamation
might be realised in full so that the future history of India may be nobly
written. A new epoch has just been reached in the Governmert of India for
which let me add, all India is deeply grateful to your Bxcellenoy for the
considerable share you had in formulating the new policy and in carrying it .
through. The new Government of India Act is, as His Majesty rightl

oints out,one of the greatest historic measures passed- by the Britis

arliament, The Reform Aot represents the first distinct and definite sta
towards the progressive realisation of responsible government in . India, and in
the conception of this noble measure of government His Majesty hada very
great share, It is therefore only meet and proper that this Qouncil should
convey to His Majesty its profound homage and its sense of deep and loyal
gratitude for the Royal Proclamation of the 23rd December, 1919, which
brings into existence & new era inthe history of British rule in Indja by
inaugurating the early stages of responsible government in the country.
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“ ¢ Ever sinco the welfare of India ' His Majesty said “was confided to us,
it has been lLeld as a saored trust by our Royal House and Line.” All India
will rise up, my Lord, to testify that that trust His Majesty has discharged in
full, and has done even much more than that. The political amnesty which
His Majesty has been pleascd to grant, the message which 1lis Mejesty has been
gleased to send to announce the impending visit of His Royal Highness the

rince of Wales to this country in order to inaugurato the Reforms, the
eatablishment of a Chamber of Princes to promote the common interesis of
British India and the Native States, and lastly, the Royal invitation to a new
era of confidence, co-operation and mutual respect between the Government
and the people of India are some of the essential featuresof His Majesty’s
gracious proclamation. Clemenoy, sympathy und Royal confidence in the
people are the most prominent traits in the Proolamation. My Lord, India
had oven’ before abundant proofs of thesympathy of our Royal House for
India. The words of His Majesty more than eight years ago in reply to the
loyal-address of the Oalcutta University are still ringing in our ears, *Bix
ycars ago,’ said His Majesty, ‘I sent to you from Xngland a message of
sympathy, To-day in India I give to India tﬁe watohword of Hope '.

“In less than a decade from that date, His Majesty has himself by His
Royal assent to the Government of India Aot, sent Lo India the first instalment
of a concrete realisation of India’s hopes and aspirations. We had beea wait-
ing these eight years for the realisation of our-hopes, and now our hour of
triumph has come. Our hopes have been orowned and they have been rightly.
orowned by a King. The faith thatis in us has now been vindicated and
India has now taken her proper place in the British Empire.

“My Lord, on behalf of the landholders of Bihar and Orissa I cordially

support the Resolution.”

- The Hon’ble Saiyed N awab Ali Chaudhri:—*On behalf of 369 r.u,
the Muhammadans of Bengal I cordially support the Resolution.”

. The Hon'ble Sir William Maxrris:—*“ My Lord, it is apparent 2-58 ».x.
from the discussion that the Resolution which the Hon'ble Member has put for-
ward and whioh has been supported by the Hon'ble Mr. Surendranath Bauerjea.
in a speech of such moving eloquence, expresses feelings which every member of
the Council, official as well as non-official, will share. It tenders, in the first
place, due homage and loyal devotion to His Majesty the King-Emperor, which,
if I may venture to say so with deferonce to the Hon'ble Mover, is on an
ocoasion like this as real and sinoere a thing on the lips of every official member
of this Qouncil as itisin the mouths of those for whom ho spoke himself. The
Resolution goes on to convey our hiithble thanks for the Royal Proclamation
conoerning the reforms, and for what another Hon'ble Member has rightly
oalled the gracious and inspiring message embodied in it. It is, therefore, my
Lord, a recommendation to Council which your Excellency's Government
entirely weloome, and have no hesitation in accepting ; and if I may say so it
ssems of the best augury that this disoussion should have produced the
very definite and unmistakeable offer of co-operation expressed by the Hon'ble
Mr. Burendranath Banerjea and the spontaneous and speedy acceﬁtanoe of that
offer by the two representatives in this Oouncil of the British Commercial
_community.

“ Therefore, my Lord, Iam in the fortunate position of having no material
to-day of a controversial nature to deal with. But although no breath of contro-
versy has ruffled the discussion, the occasion on which the eleoted representatives
in this Oouncil take the first opportunity of expressing theirgratitude for the
reforms is an ocoasion theimportance of which justifies and indeed requires
that any one speaking on behalf of Government should do more than merely ..
give utteranceto a bare and ourt formula of acceptance. For the Government
of India too have their share in the satisfaction that has been expressed to-day.
The Royal Proolamation marks, not indeed the attainmont of the goal, but a per-
feotly definite stage in long and strenuous process, Ae His Majesty has himself

N .
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reminded us, that process hegan 150 years ago with the Regulating Act; but ina
very definite sense it entered upon a new and nearer stage ricarly four years ago
when your Excellenoy assumed office. It was your Lordship who gave a new
seriousness and a new precision to this question, and it was the deliberations of
your Excellenoy’s Government in the year 1916 that laid the foundation upon
whioh the new structure has been built. I neced not, my Lord, review all the
various stages of the building, nor recall and assess the part played in it by the
various architeots and masons who have from time to time been called in, some
of them from afar afield. But ata time like this, when Council is expressing its
gratitude and satisfaction at the prospect of speedily being merged in & newer
and ampler constitution, itis no more than right and just that member after
member should have risen to-day to recognise the part which the President of
this Council has personally taken in the work, to remember, apart from any-
thing elss, how much the reforms owes their inception and their first strong
impulso to the President of this Council. ,

‘ My Lord, critics who have encountered the new constitution in its later
stages cannot be altogether expected to realise the labours that have gono to its
making. The problem before the Government of this country was, so far as I
know—and notﬁing that I have heard or read has convinoed me to the contrary—
unprecedented in political history. There was no practical experience to
guide the makers of the new constitution They could, therefore, only follow
the lines which they believed would secure the two distinct and equally
necessary elements for which they were looking in their work—the permanencs
and security of the official system, for such period and to such extent as would
enable the new material to form and harden and acquire the strength to carry
the new weight imposed upon it, consistently at the same time with the freest
and most generous opening of the door, within wide and at the same time
definite limits, to the principle of responsibility. These were the dual aims
before the builders ; and now we bave the verdict of Parlisment given to the
effeot that no better scheme than theirs could have been devised.

“ There remain, my Lord, complexities which are natural to a
scheme which seeks to d’; so much, and these have given many people
thought; and if I may venture to say so, it is at this point that His
Majesty's Royal message conveys to all concerned a wise and timely message
of caution and encouragement, It fells us in effeot that the King-Emperor
looks to us to make this new constitution a success by onr joint efforts, and by
our joint determination that it shall succéed. And after so much that Hhas
been said by non-official members to explain their attitude towards the
reforms, I think the Council will perhaps expect me to say a word as to the
spirit in whioh the officials approach the same taSk. So far as the Government
of India is conoerned, your Excellenoy has already made that clear. On the
earliest possible occasion a message was sent that the Government of India
were heartily glad that a decision had been reached and were absolutely ready
to carry out loyalty the decision of Parliament. .Asregards the services asa
whole, it seems to me that their attitude was put graphically and acourately by
an official speaker the other day in another place, who said that the position
of the official on the eve of this pew development was that of a man who
heard & rustling in the brush-wood about him and listened with expectancy to
see what would come out, and whether it was a friend or foe who would emerge.

“ Well, my Lord, after the re-assuring speeches wo have heard from Mr.
Banerjea and other mnon-officials, I do not think we need feel to0 much
apprehension. They have promised us that the emerging figure shall be that of
a friend. Nor, my Lord, are such doubts and anxieties as have been present in
men’s minds lately been all upon the one side. T have had evidence personally
in the course of the last fow weeks that thoughtful Indian gentlemen also are
heginning to conjecture in advance something of the difficulties and responsibi-
lities of Government, and 10 realise what it means to be called upon to weigh
oconflicting reasons, and to take difficult deoisions, and to stand up to the
criticism that inevitably follows in such cases. Well, it is good that that
should be so, and that none of us should go into this great adventure
too confidently or with too complete assurance, for it is going to make
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demands on all of us, and we have to see that we can rise to the occasion.
The present Resolution, naturally enough, has been formulated by the
Hon’ble Mover in a way that lays stress upon one special element in
the situation, namely, the obligation laid upon the public services; but it
is clear, I take it, from the fact that the Hon’ble Member read to us
paragraph 5 of the Royal Proclamation that he attaches no particular
significance«to the way in which his Resolution is expressed; aud that, though
he has formally dwaelt upon the future policy enjoined on His Majesty’s officers,
he has no intention of disregarding the other and equally important element
of the situation. I am glad that he has made that clear that other non-official
members have addressed themselves to the same point. For of course the two
elements are thero: and as to their relative importance I have no doubt as to
what the considered judgment of the futurs historian will be. Oue speaker refer-
red to the verdict that will be passed ten years hence : I do not know, my Lord,
whether it will be ‘then or later. But whenever it is that the cool constitu-
tional historian, sympathetic but detached,—the Freeman, or & Bryce or 8tubbs at
some Jater day sits down to deliver judgment upon the development and working
of this new constitution, I do not think that there is much doubt to which of
the two elements in the scheme he will attach the greater importance. It will
not be to the gradually receding principle of officialism, to what is occasionally
called bureaucracy, and what ougg)t to be called the administration of this country
by agents under the control and guidance of Parliament ; it will be to the new
principle of growing responsibility judged both by its wider idealsand pur-
poses, but also by the transformation of these into practioal everyday decisions
upon the hard facts of life. It is on this element of the new schemo that
the future historical critic will mainly pronounce his verdict. Therefore, I
think, it is of importance that Hon’ble Members should make it clear, as indeed
they have done, that, in spite of the formula chosen by the Hon'ble Mover .
for his Resolution, they are by no means turning a blind eye to one of the
two signals that have been flown to us from the Royal Flagship.

“ After all, my Lord, we oan none of us add to or detract from His Imperial
Majesty’s words We both have a serious and difficult part to play, and our
business is to go into it believing that we shall succeed. We stand at the
threshold of a great undertaking, and the best way in which we can prepare
ourselves to lay hands to it, is to search out ovr own hearts and resolve
earnestly that so far as lies in us it shall not fail.”

The Hon’ble Rao Bahadur B, N. Sarma :—* My Lord, weare 3.6 r.x.

rateful to the Hon’ble Bir William Marris for the assuranse he has given us on
pehalf of the officials. I am glad that Mr. Sinha has given us an opportunity
of expressing to His Majesty our feelings of {loyal devotion and an assurance
on behalf of the people and the officials that mutual co-operation and good-will
would be forthcoming in launching the new Scheme of Reforms and in trying
to make it a sucocess. We are prepared to let by-gones be by-gones as far as
may be, and we shall try to realise the necessity for practising the precepts
which have been set out so graciously in the Proclamation for our guidance.
If in this country we had parties and party leaders it would not have been
necessary to make more than one or two speeches, but under the present
circumstances every presidency, every community, is expeoted to voice its
feelings, to say what it understands to be the un!erl ing spirit of this Pro-
olamation, jn order that the message may go forth to the throme, a united
message from officials and non-officials alike of promise of good-will, unity and
harmony. It is for this reason that I orave your indulgence when I speak
for a few minutes on behalf of Madras and on behalf of the Andhra com-
munity. I assoniate myself heartily with the Besolution and why do I do so?
Because for the first time has been laid down the principle that the people of |
India have a right to direct their own affairs and to safeguard their own ¢
interests. That 18 the noble message of this Proclamation, and it has been for the
first time recognised by Statute as well as by Royal Proclamation. We have
now an authoritative exposition of what the iing understands by the Reform
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Act ®hioh has been placed on the Statute-book; we have an authoritative
oxposition of the principles underlying the British Parliament’s attitude
towards and relations with India. We have read the Royal assurance that the
Act is meant to confer upon the people as a first step a definite share in the
government of this country. Whatever the oritics of the Aot may tell me,
I shall tell them that any ottier interpretation conflicting with the devolution
of a definite power would be wrong, unmeaning and ulire vires and
that the bright future of tho enjoying of the bencfity, of full responsible
government is assured t» us. We are grateful for the assuranco that India’s
security against foreign aggression will be a matter of Imperial concern and
pride. We appreciate fully the spirit of that passage, the underlying meaning
of it and we may assure His Majesty that India will be equally forward in
considering that the safety of the British Empire will be the foremost concern
of the Indian peop’e also. Thera is one other matter to which I desiro toallude.
We are grateful that a machinery bas been set up by which the Indian Native
States and the British Empire i India can work together in the consideration
of questions of common concern. It is in that light that we the people of India
welcome the formation of the Chamber of Princes. M ow, my Lord, after what
has been said hers, it is unnecessary on my part to assure His Majesty that
whea the Prince of Wales sets his foot on India’s soil, from every part of the
country there will go forth to him a welcome unparalleled in its past history,
a welcome not less sincere and not less grateful than was or may be accorded

- to bim by any other Domioion in the British Empire. Something has been said

in the course of this debate with regard to the Reform Aot. I would ask your
Excellency and the Government of India to bear with the people if in the midst
ot turmoil and trouble and in the absence of full information they are unable to
appreciate fully the share of your Excellency and the Government in the
passing of the Reform Act. I am sure that when the days of cont roversy are *
over satisfactory rules are framed and the machinery is in full working order,
India will be in a position to accord to your Excellency and the Government
their due share, their due meed of praiso in placing this reform measure of legis-
lation on the Statute-book. Meanwhile, let me express my firm conviotion that
but for the attitude takenup by the Government of India and you, my Lord, in
partioular, the Roform Act of 1819 would not have come about for sometime to
come, in whatever shape it may bave emerged then, I therefore whole-heartedly
asscciato myself with the Resolution.” .

The Hon’ble Dr. Tej Bahadur Sapra :—“My Lord, I desire
to thank my Hon'ble friend Mr. Binba for having given this Council an
opportunity of expressing their thanks on such a momentous question
as this. I contend that Mr. Sinha never intended to minimise the import-
ance or significance of the Royal Proclamation, by cmitting sny reference to
the amnesty or the other important features. Knowing Mr. Sioha as I do,
I koow that his object was to lay pariicular stress upon one or two items, I
hope [ am not misquoting him, that Le intended to devote his attention to the
more prominent features of the Proclamation. There is no doubt that every
member of this Oouncil, every politician in this country has been speaking of
this Proclamation as a State document of the highest pessible importance. This
is not for the first time in the British rule in Imﬁa that the King has chosen to
address the people, We well remember the Proclamation of the year 1858
which bas been always associated and will continue to be associated with the
honoured name of Queen Victoria. That message was given to the people
of this country after they had emerged from a terrible struggle,. Now, my
Lord, the message which has now been sent to the peopls of this country
comes at a supreme moment in our history. We all know that during
the last three or four years we have bheen passing through a phase
of agitation which has been characterised as being sometimes bitter
and disingenuous. Now it is at a juncture like this that the Royal word
has been uttered. My Lord, I should think, if you consider the inherited
tendeucies of the people of this country, you will find that for one man who
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talks of the Government of India Act of 1838 or of 1858, there are 99
men who still talk of the Proclamation of 1858. Similarly, it seems to
me that twenty-five years henoe, while the average man will not be able at
once to point to the {fear when tho recent Reform Act was passed Ly Parlia-
ment, every man will be able to point back with prideand gratification to the
Proclamation which has been issued recently by His Majesty the King. The
thread of devotion and loyalty - to the Crown has always been running right
through our history, and it scems to me that whoever was responsible for making
‘this suggestion, he must be oongratulated, for the Royal Proclamation seems
to me to be a stroke of genins. You may find fault with the Reform
Act. It may he tbat there are some politicians in this country to whom
the Reform Act is what the red rag is to the bull. It may be that the
Reform Act is disappointing, unsatisfactory or unacceptable, you may
find fault with the Aet, but, my Lord, I have yet to know whether there
is a single individual among the 815 millions of tho people of this country
who will venture to treat the Royal Proclamation in the spirit in
which itis possible to treat the Act, evon though it may happen to have
been passed by Parlinment. Itis on these grounds that I particularly
weloome the Royal Proclamation, for let us not forget as one very great
constitutional writer has said that ‘it is the happiness and gloiy of British
Constitution that the Orown stands above and beyond foreign politios. ’
Therefore, the principle of self-government has now been ooncedeag not merely
by an Aot of Parliament, but also by the Royal word, and the Bovereign's word
staids applied to it, and howsoever democratic we may be now, howsoever
demooratic we may be in future, we cannot get over our faith, our implicit
faith, in the sanotity of the Royal word. It is'for that reason that I, as an
Indian, attach particular importance to this Royal Proclamation.

“ Now, mny Lord, I do not wish to enter into any disoussion of tho merits
or demerits of the Reform Act. 8o far as I am oconcerned, every one knows
that I bave been a strong supporter of the Montagu-Chelmsford Bcheme and
also a strong supporter of the Bill as it has been passed by Parliament. I
think, therefore, it would bo perfectly useless for me to refer to that. I will
ouly content myself by saying to those who think that the Reform Act is
disappointing, that although it may not %we us everything that they wanted
or wWe wanted, yet it gives us a substantial measure of self-government in the
living present, and a very earnest promise and pledge of the remainder
to follow in course of time. My Lord, if I may be permitted to say
8o, it took us nearly thirty years to formulate our political ideal. For
twenty-five years what were we doing? We wanted individual reformes in
the administration of the country, or we wanted the introduotion and expan-
sion of represeutative institutions in the country, but it was during the period
of the war that the national ambition and aspiration of the country found a
concrete expression in the demand for responsible self-government for the
country. That demand has been most authoritatively met not merely by the
famous announcement of 20th Auﬁust 1917, not merely by the Act of Parlia-
ment, but also by the Royal word of the Bovereign to which we Indians
attach s0 much importance.- It may be that we are not still in the promised
land, but we are very near it, at any rate 'That is my belief and that is my
taith, and we may not have to wait as long as some people think before we
actually enter the promised land. But, meanwhile, my Lord, I am not
oné of those who believe that once the Statute has besn passed or the
‘Proclamation has been issued our difficulties are over. Personally, I
am one of those who think that we are at the commencement of our
difficulties now. 8o far, we, the educated olasses in this country, have been
indulging in criticism, I believe honest criticism, of the bureaucracy. in this
country. But now the time hag come when we must be prepa ed to share the
oriticism with the burcaucracy, and those of us who thought that if we were
in power we could have ushered into existenco the millenium in no time
when a sun-dried bureauorat had failed in spite of his efforts, will now
realise the seriousness of the situation when they are face to face with
concrete problems of administration. This does not mean that I am hopeless
or that I have not faith in the oapacity of my countrymen. My Lord, if this



8-30 r.u,

628  RESOLUTION RE HIS MAJESTY'S PROCLAMATION
ON REFORMS,

[ Dr. Tej Bahadur Sapru; Mr. K. V. Rangaswami [£0TE JANUARY, 1920.]
Ayyangar. )

country has produced during the-last thirty years men like the late Mr. Justice
Ranade, like one of the mcst distinguished members of this Council—I rofer
to the late Mr. Gokhale, if this country has produced men like Lord Binha
of whom we arc genuinely proud, I see no reason to despair that the future has
in store for us men of the rame type and probably with greater and higher
ideals. But, my Lord, I also realise fully thesignificance of the message which
His Majesty bas been pleased to send out to us, and I do not think that it is
possible for any one of us, spcakin§ on an oooasion like this, to light-heartedly
treat that word ‘ co-operation’. Well, as iy friend Mr. Binha said, ¢ co-opera-
tion’' was & word frequentdy used before the Reform Act was passed and
beforc the Royal Proclamation was issued. But I believe with my friend
Mr. Sinha that in the past ¢ co-operation’ did not bear the same meaning to the
non-official mind asit did to the official mind. What we want now is real,
yenuine and honest co-operation between one section of the community and
another, between the officials and non-officials. We have had this afternoon an
illustration of the spirit which is now going to permeate this country.
The Hon’ble Mr. Orum and the Hon’ble Mr. Paton, representing their commu-
nities, have extended to us the hand of good fellowship, and let me assure them
on behalf of the Indian community that they will not find us wanting or slow in
grasping their hand, for although my claim to be a nationalist may he con-
tested in certain quarters, I do believe, my Lord, that the basis of true na-
tionalism in this country must be the recognition of the fact that the India of
the future is not going to be the India of the Hindu or the India of the
Muhammedan or of the Europeen, but the India of all of them taken together.
Now, my Lord, it is in that sensethat I should like to approach the whole
question of co-operation. Co-operation, however, does not mean that all
oriticism should be stifled. Probably criticism will be there and will be |
keener in future, but it is the underlying epirit which matters; it is not the
criticism really which so much matters; we may oriticise to destroy, we may
criticise to construct, but it a'l depends upon how and in what spirit we criticise.
Therefore, my Lord, we have no doubt that the sentiments which have heen
expressed this afternoon are very encouraging. It bas been said with regard
to the Civil Service, ¢ Oh, well, but the Civil Bervice is not going to vo-operate
with us.* My Lord, if I may be permitted to say so, when I was working
on the Reforms Committes, I happened to be associated with three or four
sun-dried civilians. 'We started with a great deal of suspioion agnaimst each
of them in the beginning. But, my Lord, as month passed after month, I began
to realise that the civilian was after all not go bad, and probably he began to
realise that the so-called Indian agitator was not so foolish or so dangerous as
he had been supposed to be, and in the end what did we find ? We found that
there was a free, honest exchange of views between one member and another,
and although it is not true to say that we were sgreed on all possible questions,
yet, whenever we disagreed, we thought it was possible that there might be
something in the opposite view. My Lord, it is because we have kept
aloof from each other go far that we have been in the habit of misunderstanding
each other. My Lord, I verture to think that when we come near each
other and when we begin to work with each other, we shall find that a new
spirit will pervade the entire administration, and that the civilian  will
oconsider it as much his pride and privilege to render an account of his conduct
to the electorate in this country, and it will be our pride and privilege to
render a true and faithful account to the electorate. But after all if respon-
sible government has any true meaning about it, it will not be the govern-
ment of any oligarchy, howsoever able or distinguished it might be, but it
must be the government of the people at large, and I believe that it will be
recognised on all hands that the true test of our success will be to what extent
we are able to give satisfaction to the people‘whose interests will be in our
charge and to what extent we earn their good-will. On thesc grounds, my
Lord, I strongly support the Resolution of my friend Mr. Sinha.”

The Hon’ble Mr. K, V. Rangaswami Ayyangar (—“ My
Lord, spesking on behalf of the Zamindars and Ryotwari Landholders of the
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Madras Presidency, I heartily join in tendering grateful thanks to His Im-
perial Majosty. Hlis Majesty's gracious words, pregnant with genuine solicitude
for the hapless poople of India, have come not a moment too soon as & balm
for the afflicted hearts. The House of the late Queen of revered memory
has always shown generous affection and consideration for the Princes and
peoples of India, and His present Majesty has maintaived the traditions of
his House in & manner whioh will entitle him to the gratitude of posterity in mo
ordinary measure,

“We have noted with grateful satisfaclion the instantaneous change con-
sequent upon the Royal Proclamation, in tho surcharged atmosphere of the
country which has reassured us that we are not left in the lurch. For some
years past there was growing a feeling in India which was akin to unredeemed
pessimisin, and each was saying to the other ¢ Is our poor country benealh
Royal notice ?  Is this a po-man’s land?’ It is a fact subject tono doubt
that in a couutry, bereft of the fostering care of the King, the happiness ol
the people is nobody’s special concern. However, we are now rejoiced to dis-
cover that we are not a forlorn people.

“The love effect of the Proclamation can be appraised only by comparing
the general stato of the country immediately  before and after 1ts publication.
Who can fail to recall the dark pessimism of the people, which was turned, as
if by a magic wand, to a revival of hope, dignified cheerfulness, and gratitude.
The Proolamation came like gentle rain from heaven to slake the thirst of par-
zhed up fields to make the secdling shoot up and look upwards instead of .being

owncast.

“ Let me not dwell on the dismal chapter of events preceding the Royal
Proclamation. I have adverted to it with the object of emphasising the effect
of His Imperial Majesty’s gracious action. It undoubtedly isthe dawn of a
new, and let us devoutly hope, a happy Era.

“ Your Exocellency bas, in the universal demonstrations of grateful rejoic-
ings in the country, a sure proof that we, Indians, who have been desoribed
as irreconoileables are not wholly so. We have not abandoned our genuinely
oriental traits ; a modest display-of kindness and the conferment of insignificant
favours can bow us with a load of gratitude. We seem truoulent, when despair
goads us into sullenness, but reall{ We are & §reat deal more susceptible to
kindness than most people not fully familiar with us oan imagine. But I am
sure your Excellenoy has no longer any doubt that nothing is easier than satisfy-
ing the Indian politician and his followers. Many have attempted to probe
into the psychology of the Indian temperament for the universal rejoicings,
but I may be permittéd to observe that we are not like creditors of an'insolvent
firm who are satisfied with one anna in the rupee, and it would also be unkind
to conclude that the spirit of the village Bazarman of over-rating wares and

demanding a big price with the object of successful huckstering permeates the _

‘Indian politicians and that -they always overstate their case. Our irreducible
minimum remains unaffected. ~We reiterate the demand formulated by the
nineteen members of this Council as our demand has all the moral sanotion on
its side, and we feel that it cannot be legitimately withheld. But now we
have ample reasons for pur present attitude feeling highly grateful to our

. Bovereign fof our status has been recognised, and the goal of ;British policy

has been announced, for which our thanks are due to your Excellency and ye
are made to feel that we are no longer a forlorn people. More than all, &o
racious grant of clemency to politichl offenders has given usa . genuine out-
Eurst of joy. But I have to “ﬁ that the exercise of Royal clemency must be
on a Royal scale to satisfy the
overflow with gratitude, and let all bitterness be submeyged in kindness. It
is a golden opportunity for statesmanship to sweep off all political blunders
and misunderstandings . with a view to let the new Era be a reality and not
a mere phrase. Various parts of India are still agitated over certain people’s
detention whose release must be & definite source of pacification.

“ My Lord, it is a matter of in-ofound satisfaction to us all to find that the
Punjab happenings of April last have at last engaged the attemtion of the

opes raised by the Proolamation Let theland °
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British public. My Hon’ble friend Mr. SBurendra Nath Banerjea has taken the
Hon'’ble Mr. Sinha to task for not including certain items, and I have to blame
him for not thanking the British public and the British press for ventilating
the Punjab occurrences and for showing a great solicitude in our welfare, It
is a matter wkich has strengthened our faith in British fairness and justioe, and
has saved us from what threatened to be a disappointment. We can now hope
to see justice done in due course.

“The Proclamation has not merely served to strengthen the bonds between
Great Britain and India, but has deepened the people’s affection fori:the
Sovereign. Staunch loyalty to the Orown is an inherited virtue of the oriental,
and is so deeply ingrained in his nature that Indians are shooked at the be-
haviour of our late enemies to sign away the sacredness of their Emperor’s
person. Our affection to the person of the Sovereign is ncver of this time-
sorving type aud is charactoristic of the mighty nation.

“ Coming to the question of co-operation, I fuel that it is our duty to cbey
His Majesty’s injunction loyally to its fullest extent without allowing the
plastic rules of interpretation to alter the ‘spirit of the King's pronounce-
went. y :

“His Imperial Majesty has offcred us all another opportunity to retrieve all
past errors and to begin the work of Indian re-generation in a spirit of cordial
co-operstion, and I have no hesitation in saying that whosoever, whether an
official or otherwise, is guilty of disrespect to the Royal word is guilty of a very
grave infraction, little short of treason. Let us all join in promoting reciprocal
amity and good-will for the benefit of India which foeds and maintains us
and to which we owe an inviolable duty.”

The Hon'ble Mr. Sachchidananda Sinha:—“My Lord,
I think I bave every reason to _congratulate myself on the trend of the
discussion on the Besolution I have had the honour to move to-day. Barring
a few trifling oriticisms, the tone of the debate has been in approval of the
lines on which I placed the Resolution before this Council. I shall, therefore,
be very brief in these my final observations. My thanks are particularly due
to the Hon'ble 8ir William Marris, who spoke on behalf of your Lordship’s
Government, for the view he took alike of the Resolution and the speech I
made in explaining it. He was certainly right in thinking that my intention '
in reading the whole of paragraph 5 of His Majesty’s Proclamation was to
show that the responsibility created was not at all one-sided. I certainl
acoept the position that the responsibility cast upon non-official Indians is
now as much, if not greater, than that on the officials, and I am grateful
to 8ir William for taking that sympathetic and correct view in regard to my
submissions on this particular point.

“Next, I desire to thank my esteemed colleagues the Hon'ble Mr. Crum and
the Hon’ble Mr. Paton for the assurance they have given, that whatever their
attitude may have been in the past towards Indian reforms and Indian
problems, whatever their view of the Government of India Act when it was a
Bill, now that the measure bas received the Royal assent, they, as the represent-
atives of the most influential section qf the British non-officials in the country,
will do all that lies in their power to make the Acta success by co-operatin
with the Indians, as His Majesty expects them to do. This assurance, my Lord,
will certainly go a long way towards improvinf matters, and in the light of it
we are prepared to forgive our Indo-British fellow-subjeots for their regrettable
attitude in the past in keeping themselves aloof from Indian public affairs.

“1 bave now a word to say about the criticisms which have been
made upon my Resolution by my esteemed friend and leader, the
Hon'ble Mr. Burendra Nath Banerjea. I think—if I riay say so—that the
Hon’ble Mr, Banerjea was & trifle hypercritical in the attitude he adopted
towards my Resolution. But I make no grievance of that. I have sat at
his feet for the last thirty years, and it is his privilege as my political guru
tg take me to task for my real or alleged omissions. I ﬁn({ Eowever, that
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the Hun'ble Mr. Rangaswami Ayyangar also has found fault with me for
my alleged omission in not having complimented the British press’ on its
attitude in exposing matters conneoted with the Punjab embroglio. Well,
then, all I can say is that when the Hon'ble Mr. Banerjea and the Hon'ble
Mr. Ayyangar see eye to eye on any particular question,—even on my
omissions—there is hope for Motber India.

“COoming specifically to Mr. DBanerjea’s oriticisms, I must fraokly
state that I was guilty of a serious omission in not saying anglhing in
my opening speech in regard to the visit of His Royal Highness the
‘Prince of Wales. My explanation, which I am sure the Council will
accept, is this. I had brought with me a cutting of His Royal Highness’
speech at the Mansion House to show what a sympathetic interest he was
taking in the affairs of this country, and I was going to say that India
will accord him a right royal welcome when he comes here. It was only
because I found my timo wasup that Idid wot refer to the matter. If in
your Excellency’s discretion as President any clause on the .subject may b
added to the Resolution, I shall be the first person to accept it. But in regarg
to the two other points on which Mr. Banerjea found fault with me, I have,
after a careful consideration, to state that I cannot see my way to yield to his
contentions on them. The first was about the amnesty. Although as I said,
the amnesty is at present a very important matter, yet I did not feel justified
in bringing it up as a part of my Resolution, because, after all, it is a matter
of cphemeral intorest. Mr. Banerjea's other criticism that I did not thank
certain gentlewen, including your Excellency, for the part taken by your
Excellenoy and those others in the framing of the Reform Scheme, seems to
me even more untenable. J must frankly state that your Excellenoy being in
the chair, it is placing me at some disadvantage by raising personal issues.
But I may say at once that it never occurred to me, nor does it occur to
me now even ofter hearing ‘Mr, Banerjes, that I have been guilty of any
impropriety in pot thanking certain gentlemen.—His Majesty’s subjects—~
wheng am bringing up a Resolution thanking His Majesty himself . . .

The Hon'ble Mr. Surendra Nath Banerjea :—“My Lord, s-4 rax.

I rise to a point of order. I did not use the word impropriety. I should be
very sorry to use that word in regard to Mr. Binha's Resolution. I used the
word omission, and I thiuk it is an exceedingly mild word to use in connection
with any Resolution or statement.”

The Hon'ble Mr. Sachchidananda Sinha :—* The Members
of this Council are quite aware of the mildness of\Mr. Banerjea’s eriticism,
but after his explanation I make no grievance of it. My submission is that
'I yield to none in my admiration for the gentlemen who have been instru-
mental in bringing about the reforms, but I submit that there is & time and
place for everything, and it did not and dces not strike ‘me that this was the
right time to do so. If Mr. Banerjea will care to bring up a Resolution on the
subject I shall be as willing as he is to render unto Caesar the things that
are Cae:ar's. Ido not think I shall be justified in detaining the Council
any longer, and with these few observations, I shall ask the Couucil to accept
this Resolution”.

The Resolution was put and adoptéd. . ‘
The Council adjourned to Wednesday, the 4th February 1920, at 11 a.x.

A. P. MUDDIMAN,
Dennr: E Secretary to the Government of India,

. Legisiative Depariment.
The otk Febrnary, 1920. :
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